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Action taken report of Punjab Pollution Control Board
OA No. 286 of 2022

Brief Background

The Hon’ble National Green Tribunal has taken cognizance of
nNews item published in the Indian Express dated 20.04.2022
under the- caption “7 Charred to death in fire near
Ludhiana Dump site” relating to fire incidents at a garbage

dump site at Tajpur Road, Ludhiana in Original Application
No. 286 of 2022.

The Hon'ble National Green Tribunal was pleased to pass an
order dated 25.07.2022 in OA No. 286 of 2022, whereby the
Municipal Corporation, Ludhiana was directed to deposit a
sum of Rs. 100 Crores with District Magistrate, Ludhiana
towards interim compensation to be kept in a separate
amount. Apart from the imposition of interim compensation,
certain directions were also issued to other authorities by the
Hon’ble National Green Tribunal and in this regard paragraph

11 of the order dated 25.07.2022 is reproduced herein
below:

"The State PCB and other authorities in the
State of Punjab may comply with the
directions of the CPCB dated 26.05.2022
with regard to safety measures against fire



incidents in dump sites, apart from
observations in the report of the Monitoring
Committee.  In  particular, Ludhiana
Municipal Corporation may set up requisite
facilities/ infrastructure to prevent fires.
PPCB may grant necessary Authorization
under MSW Rules as per norms. Remediation
of legacy waste which has already been
delayed beyond timelines under the Rules
may now be done without further delay”,

Action taken report of Punjab Pollution Control Board

Punjab Pollution Control Board is making compliance of the
directions issued by the Hon’ble National Green Tribunal as
well as the Central Pollution Control Board from time to time.
In the present case also, the Board has complied with the
directions of the Hon'ble National Green Tribunal and the
Central Pollution Control Board and the summary of the
compliance is reported herein below.

A) Compliance of directions of Central Pollution
Control Board dated 26.05.2022

The Central Pollution Control Board vide letter
dated 26.05.2022 has issued directions u/s 5 of Environment
(Protection) Act, 1986 to all the State Pollution Control
Boards for implementation of the Solid Waste Management

Rules, 2016 regarding fire incidents at Municipal Solid Waste
dump sites. |
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In compliance to the directions dated 26.05.2022
issued by the Central Pollution Control Board, the Punjab
Pollution Control Board had issued directions to the
Department of Local Government, Punjab vide letter no. 805
dated 19.07.2022 to the effect that the Department of Local
Government shall implement the interim measures relating to
disposal of waste, monitoring of dump sites, arrangement for
fire extinguishing, Health and safety of workers, mock drills
and safety audit on priority till the time onsite / offsite
emergency plans are implemented as per the directions given

in the letter. A copy of letter no. 805 dated 19.07.2022 is
enclosed herewith as per Annexure-A.

Apart from the above, the Punjab Pollution Control
Board vide letter no. SEE(HQ-3)/2022/1340-52, 1353-1507
dated 14.09.2022 had circulated the directions dated
26.05.2022 of Central Pollution Control Board to the
Commissioners of all Municipal Corporations, the Executive
Officers of Municipal Councils and Nagar Panchayats in the
State of Punjab for meticulous compliance. A copy of letter
dated 14.09.2022 issued by the Punjab Pollution Control
Board is enclosed herewith as per Annexure-B for kind
perusal.



The verification relating to the compliance of the
directions issued by the Central Pollution Control Board by
various Municipal Corporations, Municipal Councils and Nagar
Panchayats will be carried out by the officers of the Punjab
Pollution Control Board in due course of time and necessary
action will be initiated in case non-compliance is observed.

B) Environmental = Compensation already
imposed

In compliance to the orders dated 10.01.2020 and
17.09.2020 passed by the Hon'ble National Green Tribunal in
OA No. 606 of 2018, the Punjab Pollution Control Board had
imposed Environmental Compensation upon the Urban Local
Bodies in the State of Punjab for non-compliance of Solid
Waste Management Rules, 2016 and continuous failure for

commencement of bio remediation of legacy waste as under:

i) Environment Compensation amounting to Rs. 31.84
Crores for the period of violation from 01.07.2020 to
31.03.2021 was imposed upon ULBs of the State
through the Department of Local Government, Punjab.
The Department of Local Government, Punjab has
already  deposited Environmental = Compensation
amounting to Rs. 17.42 Crores and balance amount of
Environment Compensation amounting to Rs. 14.42

!



C)

Crores is required to be deposited. A copy of letter no.
72 dated 27.04.2022 written to the Department of Local

Government, Punjab in this regard is enclosed herewith
as Annexure-C.

Environmental Compensation amounting to Rs. 35.26
Crores was imposed upon the Department of Local
Government, Punjab for the period from 01.04.2021 to
28.02.2022 for non-compliance of Solid Waste
Management Rules, 2016 by the Urban Local Bodies and
continuous failure for commencement of bio remediation
of legacy waste. A copy of letter no. 107 dated
29.04.2022 written to the Department of Local

Government, Punjab is enclosed herewith as

Annexure-D.

Environmental Compensation imposed upon
ULBs in District Ludhiana

Out of the total Environmental Compensation

imposed upon the Urban Local Bodies on two counts for non-

compliance of Solid Waste Management Rules, 2016 and

continuous failure for commencement of bio remediation of
legacy waste for the period from 01.07.2020 to 28.02.2022

as

Env

explained in sub para B) above, the details of

ironmental Compensation imposed upon the Urban Local
6



Bodies of Ludhiana District including Municipal Corporation,

Ludhiana are given herein below:

Sr.| Name of the Municipal

Amount of
‘no. Corporation / Council / Environmental
| Nagar Panchayat Compensation
— imposed
.Peri_od of violation 01.07.2020 to 28.02.2022
' Municipal Corporation, Rs. 400 lac
| 'Ludh|ana
~ 2. | Municipal Council, Jagraon Rs. 20.0 Lac
3.  Nagar Panchayat Machhiwara Rs. 28.0 Lac
4. | Municipal Council, Payal Rs.28.0 Lac
| 5. | Nagar Panchayat, Maloud Rs.24.0Llac
6_ _thrcp_al Council, Doraha Rs.29.0lac
7. Municipal Council, Sahnewal Rs. 29.0 Lac
8. | Municipal Council, Samrala Rs. 29.0 Lac
9. | Municipal Council, Raikot Rs.29.0 lLac |
" 10./Nagar Panchayat, Mullanpur Rs.29.0lac
' Dakha |
Total 645 lac (6.45
| B Crores)
D) The Punjab Pollution Control Board is also

arranging and conducting the monthly District

Environment Committee meetings under the

Chairmanship of respective Deputy Commissioners.

E) The meeting of District Environment Committee,
Ludhiana was held on 09.09.2022 under the
Chairmanship of Deputy Commissioner, Ludhiana,

7



wherein, all the stake holder Departments including
Municipal Corporation, Ludhiana and various
Municipal Councils / Nagar Panchayats of District
Ludhiana were directed to comply with Muhicipal
Solid Waste Rules, 2016 and to achieve the time
bound activities of District Environment Plan and
also to comply with the recommendations of
Monitoring Committee given in its report dated
15.05.2022. The copy of the Minutes of the
meeting is not enclosed being voluminous.
However, the forwarding letter dated 27.09.2022
.addressed to 35 concerned departments is

enclosed herewith as Annexure-E.

The Municipal Corporation, Ludhiana in reference
to the compliance of the recommendations of the
Monitoring Committee given in the report dated
15.05.2022, as also mentioned in the order dated
25.07.2022 passed in OA No. 286 of 2022, has
Wwritten a letter dated 06.10.2022 to the Monitoring
Committee and copy of the letter is endorsed to
the Punjab Pollution Control Board. A copy of letter
endorsement no. 364/PS/D dated 06.10.2022 is

enclosed as Annexure-F.
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G)

The Punjab Pollution Control Board has extended
an opportunity of personal hearing to Municipal
Corporation, Ludhiana before the Competent
Authority on 01.09.2022 in reference to violations
under the provisions of the Solid Waste
Management Rules, 2016. The hearing on
01.09.2022 was attended by Dr. Vipal Malhotra on
behalf of Municipal Corporation, Ludhiana. After
hearing, the representative of  Municipal
Corporation, Ludhiana and the officers of the
Board, the Competent Authority of the Board has

decided as under:

The Municipal Corporation, Ludhiana shall
submit specific written reply by 20.10.2022.
The Municipal Corporation, Ludhiana shall
deposit the Environmental Compensation
amount Rs. 4 Cr. (Rs. 1.80 Cr and 2.20 Cr.) by
20.10.2022. If, Municipal Corporation, Ludhiana
failed to  deposit the Environment
Compensation action under the provision of
Solid Waste Management Rules, 2016 will be
initiated, also.



iv.

Vi.

The Municipal Corporation, Ludhiana shall
comply with provisions of Solid Waste
Management Rules, 2016.

The Municipal Corporation, Ludhiana shall take
necessary action regarding 100% door to door
collection, deposition of new bank guarantees
imposed during the meeting, construction of
boundary wall, provision of green belt,
engagement of new contractor for operation of
processing facility, treatment of legacy waste,
treatment of leachate and segregation of
Municipal Solid Waste, within one month. In
case of failure, prosecution will be filed against
the Municipal Corporation, Ludhiana in the
Competent Court of Law, without giving any
further opportunity of personal hearing.

The Municipal Corporation, Ludhiana shall take
adequate preventive and corrective measures
to stop the fire incidents at the dump site.

The Municipal Corporation, Ludhiana shall take
necessary action to stop use of Single Use
Plastic along with plastic carry bags, woven &
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non-woven bags and shall submit monthly

action taken report in the Board.

The proceedings of the hearing held on 01.09.2022
were conveyed to Commissioner, Municipal Corporation,
Ludhiana vide letter no. 6308 dated 14.10.2022 for
compliance with a request to submit compliance report to the
Board. A copy of letter no. 6308 dated 14.10.2022 is

enclosed herewith as Annexure-G.

Submission of Report

The Action taken report on behalf of Punjab
Pollution Control Board is hereby submitted in compliance to
order dated 25.07.2022, for kind consideration and
appropriate orders of the Hon’ble National Green Tribunal.

0¥
Er. Sandeep J&Jmar,

Environmental Engineer,
Punjab Pollution Control Board,
Regional Office-3, Ludhiana
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RS Dated. \"lhlm.,,

The Principal Secretary to Govt. of Punjab,
Department of Local Government,
Chandigarh.
Subject: Directions under Section 5 of Environment (Protection) Act, 1986 for

implementation of the Solld Waste Management 1Rules, 2016 regarding
Fire Incidents at MSW Dumpsites.

Ref: CP-99/143/2021-UPC-1I-HO-CPCB-HO/1576dated 26.05.2022.

Whereas, the Ministry of Environment, Forest & Climate Change has notified

Solid Waste Management Rules on April 08, 2016 which inter-alia state procedures for
Solid Waste Management;

And whereas, in accordance with Rule 11(d) of the Rules, it is the duty of the
State Urban Development Department to ensure implementation of provisions of these
Rules by all local authorities;

And whereas, in accordance with Rule 15(a) of the Solid Waste Management
(SWM) Rules, 2016, the local authorities and Panchayats should prepare a solid waste
management plan as per state policy and strategy on solid waste management within six
months from the date of notification;

And whereas, in accordance with provision of Rule 15(zd) of the SWM Rules,
2016, the local authorities and Panchayats shall ensure that the operator of a facility
provides personal protection equipment including uniform, fluorescent jacket, hand gloves,
raincoats, appropriate foot wear and masks to all workers handling solid waste and the
same are used by the workforce;

And whereas, MSW is being disposed of unscientifically in most cases which
is one of the major causes for public nuisance due to frequent fire incidents, foul odour,
generation of leachate and other adverse environmental impacts;

And whereas, several fire incidents have been reported recently at Ghazipur
& Bhaisawa dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab,

And whereas, fire incidents at dumpsites may lead to severe adverse impact
on environment and related health hazards. People living in and around the dumpsites are
likely to be affected due to the frequent outbreaks of fire.

And whereas, Hon’ble NGT in OA No. 286 of 2022, in reference to News item
published in The Indian Express dated 20* April, 2022, titled “7 Charred to death in fire
near Ludhiana dumpsite” has directed CPCB to collect information about garbage
dumpsites from all States in respect of atleast Metro cities and issue statutory directions /
guidelines for preventing such fires and handling them effectively if they take place,

',-;-*Pe'?ifylp_s [?!?TJRU-‘ consequences of delay In dealing with the issue, in violation of binding

“vules. Doy

Vi 5 T r:g, a8 3%, ufenray - 147001 Contd....
Vatavaran Bhawan, Nabha Road, Patlala - 147001

Phone : Chalrman. : 0175-2215793, Member Secretary : 0175-2215802 (), 2215636 (FAX)

Website : Www.ppcb.gov.in | E-Mall : chairmanppcb@yahoo.in | msppcb@gmail.com |
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And whereas, as per the Information avallable in the Board, there are total
143 dumpsites in the state of Punjab.

And whereas, as per Guldelines for Disposal of Legacy Waste (Old Municipal
Solid Waste) issued by CPCB, It Is important to carry out comprehensive risk assessment

and develop onsite emergency plan which should be kept handy prior to commencement
of dumpsite bio-remediation & bio-mining;

And whereas, the Board had Issued following directions vide letter No.
EPA/21/543 date 01.03.2021 to the Department of Local Government, Punjab regarding
bio-mining of Legacy Waste to submit action taken report within 15 days:

1. The Department of Local Government shall provide complete list of legacy waste
dumpsites in the State as per format enclosed to the Board.

2. The Department of Local Government shall ensure that necessary action for bio-mining
and bio-remediation of these dumpsites is done by the concerned local authorities in
compliance with provisions of Solid Waste Management Rules, 2016.

3. The Department of Local Government shall ensure that concerned local authorities
engaged in the bio-mining process of legacy waste shall follow procedures as per CPCB
Guidelines for disposal of legacy waste with specific compliance to the following points:
i. Analysis of various screened fraction materials i.e. RDF, fine earth/bio earth etc.,

prior to its disposal/utilization.

ii. Preparation of plan for utilization/disposal of screened fractions.

iii. Adegquate provisions for leachate treatment.

iv. Maintenance of records/documents for disposal/utilization of the RDFs or fine earth
and other materials. _

4. The Department of Local Government shall ensure that the local bodies prepare time
targeted action plan for bio-mining/bio-remediation of these dumpsites in compliance
with points listed above. The timelines as specified in Solid Waste Management Rules,
2016 and Hon'ble NGT Directions on the matter are to be adhered to for remediation of
these sites.

5. The Department of Local Government shall ensure that no fresh waste is disposed at
these dumpsites and local authorities make Proper arrangement for management of
fresh solid waste.

6. The Department of Local Government shall ensure that atleast one ‘legacy waste

dumpsite is remediated in the State, which can be considered as model for compliance
for other legacy waste dumpsites in non-attalnment citles (NAC).

And whereas, the action taken report with respect to above mentioned
directions has not been recelved from the Department of Local Government, till now.

And wheress, Hon’'ble NGT in its Order dated April 22, 2022 in O.A No.

288/2022 regarding News item published in the Time of India dated April 22, titled “Delhi;
Another long-drawn effort to douse fire at Ghazlpur landfill* has stated that dumpsite may
be considered as isolated and vulnerable site which require On-site and Off-site Fire and
other disaster management pk; ; o
(+] eas
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And whereas, CPCB made the following observations based on inspected
various dumpsites, where bioremediation of legacy waste Is being carried out;
i.  solid waste continued to be dumped at these dumpsites.
iil.  Fire incidents have been reported at locations where fresh waste is being dumped.
iii.  Inaccessible slopes of garbage were observed
iv.  No standard operating plan in place for prevention and management of Fresh

dumpsite fires.
Cause of fire incident reported Is excess release of Methane (CH4) gas due to

anaerobic decomposition of the blo-degradable organic waste, high temperature
and dry atmospheric conditions.
vi.  Partial fencing with barbed wire provided at the boundary observed.
vii.  Police patrolling the site not observed.
viii.  No fire tender observed at site.
iX.  Anti-Smog Gun have been installed which were not found in use;

And whereas, CPCB vide letter No. CP-99/143/2021-UPC-1I-HO-CPCB-
HO/1576 dated 26.05.2022 has issued Directions to the Punjab Pollution Control Board
under Section 5 of Environment (Protection) Act, 1986 for implementation of the Solid
Waste Management Rules, 2016 w.r.t. fire incidents at solid waste du mpsites.

And whereas, Ministry of Environment & Forest, Govt. of India vide
notification S.0. 327(E) of 10.04.2001 has delegated powers vested under section 5 of the
Environment (Protection) Act, 1986 (29 of 1986) to the Chairman, State Pollution Control
Boards/ Committee to issue directions to any industry or any local or other autharity for
the violation of the standards and rules relating to Municipal Solid Waste notified under
the Environment (Protection) Act, 1986.

Now, the Chairman, Punjab Pollution Control Board in exercise of the powers
delegated upon him by the Ministry of Environment, Forests and Climate Change, Gowt. of
India, New Delhi, issues the following directions u/s 5 of Environment (Protection) Act,
1986:

1) The Department of Local Government shall provide updated information w.r.t
Directions dated 01.03.2021 issued by the Board regarding biomining issued to
Department of Local Government. It is to be ensured that updated information w.r.t at
least all Metro cities is provided in accordance with Hon’ble NGT Directions.

2) The Department of Local Government to conduct comprehensive risk assessment
studies and accordingly prepare detalled On-site Emergency Plan for each dumpsite
located in their jurisdiction addressing the following Issues:

The onsite emergency plan to cover potentlal risks/ emergencies due to fire,

obnoxious / flammable emissions, edour, vector borne diseases, rodents, bird

nuisance, seasonal affects l.e. summer / winter / monsoon (rainy season) and all
other potential risks at the dumpsites.

. The onsite emergency plans to address the worst possible case scenarios preferably
using appropriate risk assessment softwares covering any or all of the potential

emergency Issues/ scenarios cited above.

\ry
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€. The on-site emergency management plan to cover likely affected geographical area
including population, flora & fauna In and around the dumpsites.

d. The on-site emergency plan to contaln detalled remedial measures both hardware
and software based for mitigating varlous emergency situations, which should
finally be available with respective control rooms and on-site emergency notice
boards.

3) The Department of Local Government to prepare the on-site & off-site (or update off-
site) emergency management plans preferably through an expert agency on the
subject.

4) The Department of Local Government shall implement the following interim measures

on priority till the time On-site/Off-site Emergency Plans are prepared and

implemented:

a. Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio-
remediation is being undertaken. Organic waste from slaughter house, fish market
etc., industrial waste not to be disposed at the dumpsite. It is to be further ensured
that industrial waste / E-Waste / Lithium battery is not dumped at the site. Waste
that is being unloaded at the site should be examined visually for potential fire
sources fire sources when located, should be neutralized with cover material
immediately. Emergency tipping area to be provided to set aside from the
immediate working area where incoming loads of material known to be on fire or
suspected of being so can be deposited, inspected and dealt with. Adequate
compacting of waste to be done to minimize formation of air or methane pockets
which can lead to subsurface fire at site.

b. Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be
installed at site so that area with high methane concentration can be identified and
preventive actions be undertaken. Further, temperature at windrows to be
monitored with non-contract infrared thermometer (as used for monitoring human
body temperature under COVID circumstances) and records be maintained for any
major deviations. The temperature is to be In the range of 350C to 590C. Treated
leachate /water to be sprayed on the waste when rise In temperature is observed at
the bioremediation site. Suitable mechanism to be In place. Installation of CCTV
cameras at the site and provision of fencing & frequent patrolling to be dane for
checking unauthorized entry at dumpsite,

c. Arrangements for fire Extinguishing: Arrangements for adequate storage of sand /
chemical fire extinguishing medias such as foam or powder at site to be made to
douse fire In case a fire incident Is reported. Usage of water for dousing fire to be
avoided. Isolation and allowing rapld natural burnout or smothering with soll to be
done for dousing dumpsite fires. Dedicated fire tenders (preferably chemical
extinguishing media) and adequate fire safety measures are to be deputed,
specifically during summer season when dumpsites fire Is more likely to take place.
All mobile equipment or vehicles should be fitted with fire extinguisher and spark

arrester,
I7 Contd.....
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d. Health & Safety of Workers: Fire protection measures and safety equipment to be provided
to all workers at the site and checked before entry to the dumpsite, Workers to be trained
for detection of fire and necessary action to be taken In case of fire. Periodic training of
workers be conducted in Safe handling of Waste, PPE’s, Health & Safety issues etc.

e. Mock Drills & safety audits: Periodic mock drllls to be conducted to prevent fire accidents
at dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.

The Department of Local Government Is hereby directed to submit action taken
report within 10 days for Action Point listed at No. 5 above. Action taken report for Point No. 1
to 4 to be provided within 20 days of receipt of these Directlons.

w2 5% (G

'L (Prof. (Dr.) Adarsh Pal Vig)
Chairman l;.

EndstNo__ R 05 Dated_l_‘{__h_l_q,bf

A copy of above is forwarded to the Member Secretary, Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032 w.r.t. to letter no. CP-99/143/2021-

UPC-II-HO-CPCB-HO/1576 dated 26.05.2022, for information please.

w2y vl
(Prof. (Dr.) Adarsh Pal Vig)
Chairman

EndstNo._ &S Dated lzj

A copy of above is forwarded to the Secretary to Government of Punjab,
Department of Science, Technology & Environment, Chandigarh, for information please.

Assistant fLJ«i;r'nnmcn(al Fogines; <y

Punjab Pollution Control Bivied $ veSEER A F '

St B ioni 1 it (Prof. (Dr.) Adarsh Pal Vig)
Chalrman

Endst.No. B0 2 vated__L7 10 ) 9,‘1.7"

* A copy of above Is forwarded to the following for information and necessary
action:
1) The Chief  Environmental  Engineer, Punjab  Pollution Control  Board,

Patiala/Ludhiana/Jalandhar & Bathinda,
2) The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office, Jalandhar,

Bathinda, Amritsar, Patiala-1/2, & Ludhiana-1/2,
3) The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Patiala,

Sangrur, Batala, Amritsar, Hoshiarpur, Bathinda, Faridkot, Mohall, Roper, Fatehgarh Sahib,
Jalandhar-)/)l and Ludhlana-i/I/MI/IV, with a request to coordinate with the concerned
authority for ensuring compliance of the directions.

wW2)T u fen

(Prof. (Dr.) Adarsh Pal vig)
Chalrman
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To

1. Th_e Commissioner,
Municipal Corporation (as per list)

2. The Executive Officer,
Municipal Council / Nagar Panchayat (as per list)

Subject:  Directions u/s 5 of the Environment (Protection) Act, 1986 for
implementation of the Solld Waste Management Rules, 2016 regarding
fire incidents at MSW dumpsites.

Ref: CP-99/143/2021-UPC-II-HO-CPCB-HO/1576 dated 26/5/2022 and
PPCB letter no. 805 dated 19/7/2022.

It is intimated that Central Pollution Control Board (CPCB) vide its letter dated
26/5/2022 has issued directions u/s 5 of Environment (Protection) Act, 1986 for implementation
of the Solid Waste Management Rules, 2016 regarding fire incidents at MSW dump sites (copy
enclosed). Accordingly, the Deptt. of Local Government was directed vide Board's letter dated
158/7/2022 (copy-enclosed) to ensure the compliance of the said directions and submit the Action
taken report. ]

It is further intimated that the matter is being reviewed by Hon’ble NGT in O.A.
no. 286 of 2022 titled as "News item published in the Indian Express dated 20™ April, 2022 titled
*7 Charred to death in fire near Ludhiana dumpsite” and Action taken report in the subject matter
has been sought vide order dated 25/7/2022 (copy enclosed).

You are, therefore, requested to take necessary action and ensure the meticulous
compliance of the said directions.
DA/- As above (Through e-mail).

Envimnmenm{gﬂt/ﬁ‘(—uq-w 3)

for Chairman

endstno.). 308~ SN Through e-mai pated.....M[ 322

A copy of the above s forwarded to the followings for information and necessary

action please:

1l The Chief Environmental Engineer, Punjab Pollution Control Board, Jalandhar / Ludhiana
| Amritsar & Patiala. .

2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office, Patiala-
1/ 11/ Jalandhar / Ludhiana-I / IT / Amritsar & Patiala.

3 The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Patiala /
Sangrur / Hoshiarpur / Bathinda / Faridkot / Jalandhar-1/ I1 / Ludhiana-1 /1T /11T / IV /
Fatehgarh Sahib / Batala / Mohali / Amritsar & Ropar.

DA/- As above

Environmental Eng M’(‘iq-a 13)
for Chairman
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To
The Principal Secretary to Government of Punjab,
Department of Local Government,
Punjab Civil Secretariat, Chandigarh.
Subject:

Imposition of Environmental Compensation upon the ULBs for violation of

Solid Waste Management Rules, 2016 for the period from 1.7.2020 to
31.3.2021.

Reference:  Memo / endorsement no.Acctt.3-DCFA-DLG-2021/16709 dated 23.4.2021 of
the Department of Local Government.

Please refer to the subject cited above and memo dated 23.4.2021 of the
Department of Local Government, Punjab in reference to Punjab Pollution Control Board
letter no. 7288 dated 23.3.2021, whereby Environmental Compensation amounting to Rs.
34.02 Crore was imposed upon 167 ULBs of the State for non-compliance of Solid Waste
Management Rules, 2016 and legacy waste remediation in compliance to order dated

10.1.2020 and 17.9.2020 of the Hon'ble National Green Tribunal passed in O.A No. 606 of
2018.

2) Vide the said letter dated 23.4.2021, the Department of Local Government has
informed that the office of PMIDC has calculated the ULBs wise Environmental Compensation
@ Rs. 22.88 Crore w.e.f 1.7.2020 to 31.3.2021 as against Rs. 33.30 Crore estimated by Punjab
Pollution Control Board for 163 ULBs after excluding 4 ULBs namely Chaouke, Rampura,

Ballianwali and Mandi Kalan (which have been de-notified) as per Annexure-3 attached with
the said letter dated 23.4.2022.

3) It is pertinent to mention here that the Punjab Pollution Control Board has not
estimated the amount of Environmental Compensation as has been alleged in the letter dated
23.4.2021 of the Department of Local Government but the Board In fact has imposed
Environmental Compensation upon the Urban Local Bodies in compliance to the orders dated
10.1.2020 and 17.9.2020 passed by the Hon'ble National Green Tribunal in O.A No. 606 of

- \ 2018 for fallure of the ULBs for compllance of Solid Waste Management Rules, 2016 and

Vol for the perlod of violation from 1.7.2020 to 31.3.2021.
U legacy waste‘raﬁ%dmlgn p
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4) After examination of the letter dated 23.4.2021 of the Department of Local
Government, the Board has again verified the status of compliance of all ULBs according to
the contents of the templates of Central Pollution Control Board and the activities mentioned
at serial number 1 to 10 and 11 of Rule 22 of Solld Waste Management Rules, 2016 as well as
the directions of the Hon'ble National Green Tribunal. The Environmental Compensation
which has been strictly calculated as per the template for assessment of Solid Waste
Management facilities and legacy waste remediation after due verification works out to be

Rs. 31.84 Crores for the period of violation from 1.7.2020 to 31.3.2021, after excluding the 4

ULBs de-notified by the department. The details in this regard may please be seen in
Annexure-A attached herewith.

S) The Department of Local Government has already deposited the amount of Rs.
17.42 Crores as Environmental Compensation out of the total amount of Environmental
Compensation, which has now been calculated to be Rs. 31.84 Crores for the period of
violation from 1.7.2020 to 31.3.2021. As such, the Department of Local Government is

required to deposit Rs. 14.42 (31.84 - 17.42) Crores as balance amount of Environmental

Compensation with the office of the Punjab Pollution Control Board for the period of violation
from 1.7.2020 to 31.3.2021.

6) Itis, therefore, requested that all the ULBs of the State may please be directed
1o deposit the calculated balance amount of Environmental Compensation amounting to Rs.

14.42 Crores as per Annexure-A with the office of the Punjab Pollution Control Board in HDFC
Bank A/c N0.50100313112162 for EC Solid Waste having IFSC Code HDFC 0001311 in

compliance to orders dated 10.1.2020 and 17.9.2020 of the Hon'ble National Green Tribunal
passed in 0.A no. 606 of 2018 for the period of violation from 1.7.2020 to 31.3.2021.

) @ Member Eretaw
Endst.No. ________

Date

A copy of the above Is forwarded to the Secretary to Government of Punjab,
Department of Science, Technology and Environment, Chandigarh for Information please.
¥ \ sd/-
ol ) Member Secretary
wsistant Envirgamental Foginee,
Punjab Pollution Control Board
Yegionald OfTice-T1T, Ludhi.ne
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Endst.No. Date

A copy of the above Is forwarded to the Director, Directorate of Environment
and Climate Chenge, MGSIPA, Sector-26, Chandigarh In reference to endst. no. DECC/2021/
945 dated 16/17.08.2021 on the subject cited above for information and necessary action

please.
sdl-
Member Secretary

Endst. No. Date

A copy of the above is forwarded to the Chief Environmental Engineer (WM),
Punjab Pollution Control Board, Patiala for information and necessary action please.

sdl .
Member Secretary

Assistaot Esvirgamental Engineel

Punjab Pollution Contral Board
Regionsl Office-111, 1 ndhi aa



" EC calculated by the Board and PMIDC

Annexure-A

sr.No.| NameofULB | EC calculated by EC calculated by | ECapplicableasre-| Totalamount | gajance to be
/ PPCB as on 31-03- [PMIDC as on 31-03)  verifled depositedby | geposited by
2021 2021 PMIDC as on PMIDC
1 Amritsar 180 0 160 0 180
2 | Jandiala Guru 18 17 18 17 1
3 | RajaSansi 18 9 18 9 9
4 Patti 18 17 18 14.09493 3.90507
5 Khemkaran 18 16 18 2.31989 15.68011
6 Bhikhiwind 18 17 18 17 1
E—
\ 7 Batala 18 13 18 13 5
8 Dhariwal 18 17 18 11.01511 6.98489
9 Quadian 18 9 18 9 9
10 m 18 9 18 7.02137 10.97863
1 Pathankot 18 16 18 16 2
12 Sujanpur | 18 9 18 9 9
\ 13 \ Hoshiarpur \ 18 6 18 6 12
14 Hariana 18 14 18 6.4334 11.5666 ‘
15 Gardhiwala 18 15 18 6.44481 11.55519 \
16 Dasuya 18 17 18 17 1 \
17 Mukerian 18 9 18 9 9 ‘
18 Mahilpur 18 9 18 9 9
19 | Garhshankar 18 9 18 9 9
20 Urmur Tanda 18 12 18 12 6
¢ \ 2 \ Shamchurassi 18 10 18 2.89171 15.10829
Eﬁ.‘; q;? ‘_\ 2 \ Talwara 18 0 18 0 18
3 .:.".: 3 ;\ 23 \ Rahon 18 16 18 4.65556 13.34444
= .. é" / é’- E 24 \ Nawanshahr 18 9 18 9 9
: E g :::h 25 J Banga 18 9 18 E 9
5 i‘:? f_‘ % J Bhogpur 18 12 18 0 18
j ;: . } 7 ’ Kartarpur 18 9 18 9 9
fcg ., ] 28 ’ Adampur 18 14 18 10.71473 72852
29 f,.-- Alawalpur 18 14 18 6.74105 11.25895
30 |  Goraya 18 15 18 15 3 j
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/ EC calculated by the Board and PMIDtlimm — Tm“mu::’“"'e A
 EC caleur =
N <7 No.|] Nameof ULB EC calculated by £C calculated by [EC 8PP - depostiod by Balance to
o PPCB as on 81-03- (PMIDC ss on 31-03 e .deposited by
PMIDC as on
2021 2021 PMIDC
18 9 9
N Philiour 18 9
s | » | | ® w | 1|
33 | Nakodar 18 5 i8 5 / B j
ru Shahkot 18 14 18 J 8.34783 [ 9.65217 }
|
T&S Lohian Khas 18 12 18 6.4258 [ 11.5742 J
36 Bilga 18 9 18 9 [ 9 ’
» Mehatpur 18 9 18 9 9
f:n ] Begowal 18 9 18 7.13111 10.86889
r 39 ! Bholath 18 13 18 6.46192 11.53808
I © ] Dhilwan 18 9 18 4.30795 13.69205
F ] Sultapur Lodhi ‘ 18 9 18 9 9
[ 42 ] Nadala ] 18 13 18 10.83383 7.16617
[ 43 } Machhiwara ] 18 17 17 16.10822 0.89178
!/ 44 / Payal 18 17 17 9.33218 7.66782 ]
( 45 { Maloudh 18 13 13 3.87138 9.12862 \
\ 46 \ Doraha - 18 17 18 17 L 1 J
\ 47 l Samrala 18 17 18 17 I 1 /
\ 48 | Sahnewal 18 17 . 18 17 f © q J
49 Jagraon 18 9 9 9 I 0 I
50 | Mullanpur Dakha 18 14 18 9.22857 8.77143 ’
- 51 Ralkot 18 13 18 13 5
£ =
N Monall 18 9 18 9 9
v ¥ % | s3 Kharar 18 14 14 14 0
(= ‘é’ iy
L . 54 Kurall 14 18 0 18
£ E-
f = ¢ = Lok 18 13 18 13 5
8= &
:a-_ QE E \ 56 Naya Gaon 18 5 18 s i3
5o, \sz\ Dera Bass! 18 16 .18 9 ; 7
w2 € .
E‘ § ‘;‘ \ 58 Patisla 18 9 10 » '1 7
ra e~
\ 59 Rajpura 18 10 18 o =
Lso Samana 18 9 18 9 9 q
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— EC calculated by the Board and PMIDC Annexure-A
Name of ULB ECcalculated by | ECcalculated by |EC applicable asre-| Total amount Balance to be
PPCB as on 31-03- [PMIDC as on 31-03 verifled deposited by | geposited by
2021 2021 PMIDC as on PMIDC
Sanour 18 12 18 0 18
Patran 18 9 18 9 9
it Ghanour 18 12 12 0 12
- l T | ® . 6 2.94193 13.05807
65 [ Nabha 18 16 18 18 5 }
t&s \ Bhadson \ 18 12 16 0 . /
67 \nm Gnh\mm\ 18 | 17 17 17 { 3 7
a\ Arioh \ 18 \ 17 17 9.8136 ] 25064 7
F\ Khamano \ 18 \ 14 14 6.67484 f 7.32516 ]
7 \ Malerkotia \ 18 5 18 s [ - 7
\ n \ Sunam \ 18 16 1a = [ » ]
\ n \ Ahmedgarh \ 18 14 18 14 [ i 7
\la \ Pl \ - 3 18 5 13 7
74 Lehragaga \ 18 11 18 0 18 ‘{
75 Longowal 18 14 18 442668 135130 \
76 | Bhawanigarh 18 10 18 \ 10 \ 8 ‘\
7 Moonak 18 9 18 6.07599 11.92401 w
78 Khanauri 18 13 18 0 18
79 Amargarh 18 16 18 0 18
80 |  Bamaa 18 9 18 9 9
rsm \ Dhanaula 18 9 9 5.78132 3.21868
\ 82 { Handlaya | 18 16 18 4.26935 13.73065
5| e X Fazilka 18 9 9 0 5
:,z 8 | lolalobad 18 9 1 | 9 | 2 \
: 85 Abohar 18 16 16 \ 16 \ 0 1
E g | AMiyai Snelkh 18 9 1 \ 9 \ 5 \
:":j 87 | Kotkapura 18 14 18 \ B T I \
2 Es ] e 18 3 9 ‘ 9 \ 0 J
u
“ e | randa 18 5 B 5 \ " J
90 | Gur Har Sahal 18 9 18 7.73187 \ 1o.zsmj
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EC calculated by the Board anc P:' 'Dﬁtlbll asre-| Total amount
E Name of ULB ;cc:-::u::t;:;:- p:;:cl::l:n":::: E lp:’ oo —— :m :;
2021 2021 PMIDC as on PMIDC
o ww | o0 | ow | ow [ e [ e ]

\ 92 | Ferozepur 18 ’ i1 ’ I o J

\ 93 | Malanwala Khas 18 10 18 10 l 8 J

[ o | Madw 18 10 18 ; 8.57787 ] 942213 }
9 n 18 9 18 9 [ 9 /

9 | Tawand Bhal 18 10 14 9.19901 4.80099 |
o Mudkd 18 9 18 9 ’

! a5 J Baghapurana 18 11 18 11 7

] 99 ! Badhni Kalan. 18 13 14 0 "

[ 100 I Moga 18 13 13 13 0

[ 101 I Kot-Ise-Khan 18 13 18 13 5

[ 102 I m 18 9 18 8.99627 9.00373

/ 103 / Bathinda 18 4 13 4 9
/ 104 [ Talwand! Sabo I 18 14 15 14 1 \
( 105 ( Bhucho Mandi 18 13 18 7.36305 10.63695 \
\ 106 \ Goniana 18 0 18 0 18 J
\ 107 | Rampura Phul 18 5 18 5 l 13 /
| 108 Maur 18 5 18 5 l 13 /

109 Raman 18 12 18 12 6

110 | Kot Fattah 18 14 18 1.88945 16.11055

B3| Sangat 18 5 18 2.44782 15.55218

112 |  Bhalroopa 18 12 18 12 6

113 | Kot Shamir 18 16 16 16 0

114 | Lehra Mohabbat 9 18 9 9

115 Maluka 18 11 18 9.95396 8.04604

116 Mehraj 18 17 18 . ,

\ 117 |  Kotha Guru 18 14 18 14 4 7
118 | Bhagta Bhal ka- 18 14 18 14 . 7
119 Nathana 18 13 18 11.57903 6.42097 7
120 Mansa 18 10 18 10 8 ‘{




220N . 0T <o

L]

1 EC calculated by the Board ang PMIDC
Name of ULg

Annexure-A
_‘_-_‘_-_'_‘—i—-—__-
EC calculated by | gc calculated by [gc pplicable as re- | Tora) smount | ———
PPCB as on 31-03. PMIDC as on 31.03 verified deposited by deposited by
2021 2021 PMIDC a5 an PMIDC
—._._______________________________________ﬁ______
n . 18 9 13 4.27597 8.72403
h""““*-“‘—-—————‘—h————____.————._._______________
2] o |, ; v . :
__.-____"_'___'—-——1 __»-—___‘________‘_ ___-'——______-_\_____'__-‘__-_‘___-_-—__
m b 18 10 10 4.58862 5.41138
Sardul e ———— —“——_“‘—*--—-—-__.____,———-__________________________
_1______“_____________"______‘___*‘__&___-—_*1_‘
- — e " 14 14 0
126
Joga 18 7 18 9 5
m Muktsar 18 9 9 9 0
———
m 18 14 16 14 2
—
m Gidderbaha 18 i - - ;
e e ]
0] — “ | % | e T
: — ]
N N T e
— S
e I I e
e
B I I e
134 Marinda 18 12 18 12 6
135 Balachaur 18 17 18 9.19591 8.80409 \
136 Majitha i 18 18 18 3.14697 14.85303
| 137 Ramdas 18 18 18 5.20425 12.79575
138 Ajnala 18 18 18 14.17495 3.82505
4.
139 1 Rayya 18 18 18 13.91052 08948
L N
18 18
1| 140 l Tam Taran 18 18 :
18
l;1 \ Gurdaspur 18 18 i
18 18 12.51142 0.48858
Dinanagar 18
Luz ‘ " 18 327997 14.72003
Hargobindpur 18
\ e s 18 18 3.04862 14.95138
Nanak 18
144 | Dera Baba = — 9.36715‘\
Narot Jaimal 18 18
145 Singh = " % \ § \
90
146 [ Jalandhar = - \ 2 \
18
} 147 ( Phagwara 18 " \ . w
18
18
} 148 ] Kapurthala 18 \ ; \
180 :
f . 180 180
r 149 Ludhiana 180 - 0 \ 18 l
18
150 | Zirakpur 18




EC calculate "
Sr.fioi| NameatUlB EC calculated hvd b\;:'::::l’:::l ::d :(ﬂl:ﬁcabis asre-| Total aon::te T —
PPCB a; :;131-03- PMIDC ;; ;: 31-03 verified deposited by ::l::::::::
PMIDC as on PMIDC
Vm \ i \ 18 18 18 13.18999 1 481001
K 152 \ Sirhind \ 18 18 18 18 l 5 7
153X Bassli Pathana \ 18 18 18 8.08375 [ 9.91625 }
\ \ Khanna \ 18 18 18 ] 18 [ 0 /
1SS Sangrur 18 18 18 18 }
156 Dirba 18 18 18 5.8501 12.1499 [
157 Cheema 18 18 18 6.08469 11.91531 \
158 Tapa 18 18 18 9.02653 8.97347 H
159 Bhadour 18 18 18 7.5252 10.4748 J
160 | Nihal Singh Wala 18 18 18 16.40787 \ 1.59213 J
161 Dharamkot 18 18 18 13.06832 \ 4.93168 }
1 162 | Anandpur Sahib 18 18 18 12.69498 \ \
[TEB Kiratpur Sahib 18 18 18 13.29323 \ 4.70677 j
F I Total \ 174255211 \ 1441.44789 \
- I\ v
(" - _EZ 3 nginct:
Yo avion G715
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No ‘]0?’ ...... Dated. .D_fll'H.lgg‘ﬂ_
| To

The Principal Secretary to Government of Punjab,

Department of Local Government,

Punjab Civil Secretariat, Chandigarh.

Subject: Imposition of Environmental Compensation upon the ULBs for
violation of Solid Waste Management Rules, 2016 for the period

from 01.04.2021 to 28.02.2022 (Eleven months).

Order dated 10.01.2020. and 17.09.2020 passed by the Hon’ble

Reference:
National Green Tribunal in O.A No. 606 of 2018.

Please refer to the subject cited above.
2. It is brought to your kind notice that the Hon'ble National Green
Tribunal vide order dated 10.1.2020 passed in O.A No. 606 of 2018 has directed that
continued failure in compliance of Solid Waste Management Rules, 2016 after
31.3.2020 will result in liability of every Local Body to pay compensation at the rate

of Rs.10.0 lakh per month per Local Body for population of above 10.0 lakhs, Rs. 5.0
lakh per month per Local Body for population between 5.0 Lakhs and 10.0 Lakhs

and Rs. 1.0 Lakh per month per other Local Body from 1.4.2020 till compliance

3. It is further directed in the said order dated 10.1.2020 that continued
failure of every Local Body on the subject of commencing the work of legacy waste
sites remediation from 1.4.2020 till compliance will result in liability to pay

compensation at the rate of Rs.10.0 lakh per month per Local Body for population of
above 10.0 lakhs, Rs. 5.0 lakh per month per Local Body for population between 5.0

Lakhs and 10.0 Lakhs and Rs. 1.0 Lakh per month per other Local Body.
The above compensation scale was laid down by the Hon'ble Tribunal

4.
after observing that most of the statutory time lines have expired and the directions
of the Hon'ble Supreme Court of India and that of the Tribunal to comply with the

.
: _Eb f £ said Solid Waste Management Rules, 2016 and Legacy Waste Remediation remain
% ST unexecuted. It is further mentioned in the said order dated 10.1.2020 passed in O.A
o by é ~ No. 606 of 2018 that if the Local Bodies are unable to bear financial burden, the
EE = = liability will be of the State Government with liberty to take remedial action against
< .£ ¢ erring Local Bodies.
> = (.:
9 3 c b The Hon'ble Tribunal, however, vide order dated 17.9.2020 passed in
g o = O.A No. 606 of 2018 has reviewed the timelines for levy of compensation from
z .3 £ 1.4.2020 to 1.7.2020 by giving extension of three months in view of Covid-19.
w 3 e Cl IH
f L m LI
TIRIT BTG, &% I8, Ufenirsr - 147001

Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone : Chalrman. : 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX)
Website : wwwppcb gov.in | E-Mall: chalrmanppcb@yahoo.in | msppcb@gmail. com |
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6. That there are 163 ULBS in the State of Punjab. 2 ULBS namely
Municipal Corporation, Amritsar and Municipal Corporation, Ludhiana are having
population of more than 10 lakhs, One ULB namely Municipal Corporation,
Jalandhar has population of more than 5 lakh but less than 10 lakh and the
remaining 160 ULBS are having the population of less than 5 lakhs as per 2011
census.

7. The status of compliance of Rule 22 of the Solid Waste Management
Rules, 2016 as per the activities mentioned in the templates of the CPCB at serial
no. 1to 10 and 11 for all the 163 ULBs of the State was checked and verified by the
Board through its Regional Offices and it is observed that the ULBs have still not
complied with the activities of Solid Waste Management Rules, 2016 as well as the
directions and orders of the Hon'ble National Green Tribunal. The continuous
violation and non-compliance of the activities mentioned at serial no. 1 to 10 and
separately at serial no. 11 of the template i.e. non-compliance of Solid Waste
Management Rules, 2016 and failure for commencement of bio-remediation of
legacy waste has made the ULBs liable to pay Environmental Compensation on the
basis of Polluter Pay’'s Principle and the orders dated 10.01.2020 and 17.09.2020 of
the Hon'ble NGT at Rs. 20.35 Crore and 14.91 Crore respectively for the period of
violation of eleven months from 01.04.2021 to 28.02.2022.

8 Thus, the total amount of Environmental Compensation payable by the
ULBs for violation on two counts (non-compliance of Solid Waste Management
Rules, 2016 and continuous failure for commencement for bio-remediation of legacy
waste) is calculated to be Rs. 35.26 Crores (Rs. 20.35 Crores + 14.91 Crores) for the
period from 01.04.2021 upto 28.02.2022. The details of the Environmental
Compensation imposed upon separate ULBs are attached herewith as Annexure-1
& Annexuer-2 for perusal.

-

9 It is, therefore, requested that all the ULBs of the State may please be
airected to deposit the calculated amount of Environmental Compensation @ Rs.
35.26 Crores as per Annexure-1 and 2 with the office of the Punjab Pollution
Control Board in A/c no. 50100313112162 for EC Solid Waste having IFSC code
HDFC 0001311, HDFC Bank Limited in compliance to orders dated 10.1.2020 and
17.9.2020 of the Hon'ble National Green Tribunal passed in O.A No. 606 of 2018.
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Endst. No__'_o,_%L_. Dmdw

A copy of the above Is forwarded to the Secretary to Government of
Punjab, Department of Science, Technology and Environment, Chandigarh for

information, please.
1 Member

ry
2
Endst. No [0 9 Dated E Y 2ur)_

A copy of the above is forwarded to the Director, Directorate of
Environment and Climate Change, MGSIPA, Sec-26, Chandigarh for information and

necessary action, please.
I mmbe%

Endst No [0 Dated ‘)S%.V:wa)g/_

A copy of the above is forwarded to the Chief Environmental Engineer
(WM), Punjab Pollution Control Board, Patiala for information and necessary action,

please.
memﬂrﬁ:
@

 }
/ /""I* II
Ve -
Assistant Envirorﬁ?{caﬂTEaginet.

Punjab Pollutina Tontral Board




I . —— Annexure!
-ﬁ lnvlronﬂ""“l
Environmental Compensation
Compensation | (cglculated fOF -
Sr. Popul Calculated per | o compliance
No, | District N'&:M MC/NP/Municipal| n r“.:.': month for non- ""'"o, 1 to 10 of
Councll cansus | compllance of | o g 22 of SWM
2011) | 8"No. 10 100f | o i0g 2016 for 11
Rule 22 of SWM | "= vhe w.e.f 01-
Rules, 2016 (in 04-2021 Ol 28-02-
lacs) per month |~ 4997 (in lacs) |
B R e (N S— /‘J
1 Amritsar Amritsa Municipal
' Corporation | 11:32,761 10 110
2 Am ;
ritsar Jandiala | Municipal Council 29,232 1 1
3
L e Anala | Nagar Panchayat | 21,107 1 11
| ¢ ]| i Rayya | NagarPanchayat | 14,506 1 1 ‘
| S | Amritsar | Majitha Municipal Council | 14,503 1 11
& | Amritsar Raja Sansi | Nagar Panchayat | 14,298 1 1 1
[ 1
7 | Amritsar Ramdas | Municipal Council | 6,398 1 1
8 Tam Taran | Tam Taran | Municipal Council | 66,847 1 1
T
9 Tam Taran Patti Municipal Council 40,976 1 11
10 | Tam Taran Bhikhiwind Nagar Panchayat 20,526 1 11 |
I !
' 11 | Tam Taran | Khem Karan | Nagar Panchayat | 13,446 1 11
) 1 Municipal
' 12 | Gurdaspur |  Batala Comoration | 1P 1 1
r 13 | Gurdaspur | Gurdaspur | Municipal Council | 77,928 1 11
hq | Gurdaspur | Dina Nagar Municipal Council 23,976 1 11
!F' 15 Gurdaspur Qadian Municipal Council 23,632 1 1 T
- :
' 16 | Gurdaspur | Dhariwal | Municpal Council | 16,772 1 1
|
- Fatehgarh i | 13,070 o
I 17 Gurdaspur Chudan Municipal Councl I 1 11
i,d-._————'—"'r Sri > T —
nicipal Council 8,241 1
| 18 Gurdaspur Hargobindpur Municipa " 11
Dera Baba I | 6,394 =
1> 19 Gurdaspur Nanak Municipal Councl i 1 1
‘ ’Z’U’J pathankot Rathankot Corporation 48, 1 \ 1
Assistant Envimnm/u{u; Engintey .&)

Punjab Pollution Contral Board
SETTTTO T B N T P AL B TR LTI T



Annexure-!

|
Invironmental :::m":::;
Populatio ::r;:’,:‘n%:'_ non-compliance of
sr. District Name of |MC/NP/Municipal| n (as per compilance of $r.No. 1 to 10 of
No. uLs Councll coneus | o m”i \o 10 of | Rule 22 of SWM
' 2011) m'”. 'n of SWM Rules, 2016 for 11
Ruis, 2016 (i | 1070 s 00
lacs) per month 2022 (in lacs)
21 | Gurdaspur NRRCE Joamel Nagar Panchayat 1 11
Singh
2 Pathankot Sujanpur | Municipal Councll | 28,270 1 11
Municipal
23 Bathinda Bathinda Corporation 2,85,788 1 11
24 Bathinda |Rampura Phul| Municlpal Councll 51,010 1 11
25 Bathinda Maur Municlpal Council | 31,849 1 11
26 Bathinda Raman Municlpal Councll 22553 1 11
27 | Bathinda | T2MAN | \ocar Panchayat | 20,589 1 11
Sabo
28 Bathinda Mehraj Nagar Panchayat 16,784 1 11
29 Bathinda Goniana Municipal Council 15,208 1 11
30 Bathinda |(Bhucho Mandi| Municipal Council 14,961 1 11
31 Bathinda Bhal Rupa | Nagar Panchayat 14,841 1 11
n Bathinda Bllaghta Bt Nagar Panchayat 14467 1 11
Kkl Bathinda Kot Shamir | Nagar Panchayat 10,945 1 11
Lehra
34 Bathinda Mohabbat Nagar Panchayat 9,792 1 11
35 Bathinda Kotha Guru | Nagar Panchayat 9748 1 11
36 Bathinda Nathana Nagar Panchayat 7738 1 11
37 Bathinda Kot Fatta | Municipal Coundll 7412 1 11
38 Bathinda Maluka Nagar Panchayat 6,985 1 1
39 Bathinda Sangat Municipal Councll 2,744 1 1
40 Mansa |  ansa Municipal Councll | 82956 1 \ 11 J
-\.S!Jsum Env'k"éé . /Y 1
unj Ifon X
m{:h’!’ouuﬁnn nn:af Eng,ne“
" . r
ﬁff‘.‘«, ,,' ”do{ B()a d
i h Tima



Annexure-1
Environmental
Environmental Compensation
Compensation (Calculated for
Sr Populatio c"‘;:',:‘ﬂ"‘ﬂ: non-compliance of
No. | Distict | Nameof (MC/NP/Municipal| n (as per | ™" lance of | STNo:1to 10 of
» uLe Councll census | SCOMpllance Rule 22 of SWM
2011) Rules, 2
Rule 22 of SWM |* 0 5 01-
Rules, 2016 (in |54 5571 wil 28-021
lacs) per month 2022 (in lacs)
41 Mansa Budhlada | Municipal Councll | 26,172 1 11
L V] Mansa Sarduigarh | Nagar Panchayat 19219 1 11
43 Mansa Bhikhi Nagar Panchayat 17,825 1 11
4“4 Mansa Bareta Municipal Council 17,432 1 11
45 Mansa Boha Nagar Panchayat 12,170 1 11
4% Mansa Joga Nagar Panchayat 10,180 1 11
47 Muktsar Muktsar Municipal Councll | 1,16,747 1 11
L ’
I .
| 48 Muktsar Malout | Municipal Council 81,406 1 11
49 | Muktsar | Gidderbaha | Municipal Council | 45,370 1 11
50 Muktsar Bariwala Nagar Panchayat 8,668 1 1
51 | Faridkot | KotKapura | Municipal Council | 91,979 1 1
52 Faridkot Faridkot Municipal Council 87,695 1 11
| 53 | Faridkot Jaitu Municipal Council | 37,377 1 1
T ; I __Munlcipal
| 54 Efika | Abohar oreriton 1,45,302 1 11
55 Fazilka Fazilka Municlpal Councll 76,492 1 11
56 Fazilka Jalalabad | Municipal Councll | 39,525 1 1
ArTTWang
57 Fazilka Shelkh Nagar Panchayat 9,353 1 1
58 Firozpur Firozpur Municipal Council | 1,10,313 1 11
59 Firozpur Zira Municipal Councll | 37,498 i 1
_— 1
‘ 60 1 Furosz/— \ Ialwandl Bhal| Municipal Councll | 17,285 1 |
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Annexure-

Assistant l:nwrug'lm&-

Funjab Pollution Contr,l erd
Regional Off)ce- I, Ludhi <04

—
Environmental :::"’.':‘m'
Compensation (Cllcfllltld for
Calculated per
s Populatio | = ik tor non- | MON-Compliance of
N: District Name of |MC/NP/Municipal| n (as per compllance of 8r.No, 1 to 10 of
; uLB Councll census 8r.No. 1 to 10 of Rule 22 of SWM
2011) Rule 22 of SWM Rules, 2016 for 11
Rules, 2016 (In | MONths w.e.f 01-
Iacs) per month 04-2021 till 28-02+
2022 (in lacs)
Guru Har
61 | Frozpur Sahal | Municipal Councll | 17,192 1 1
62 Rrozpur Mallanwala | Nagar Panchayat 16,183 1 11
63 Firozpur Makhu Nagar Panchayat 14,658 1 11
64 Firozpur Mudki Nagar Panchayat 10,415 1 11
65 Frozpur Mamdot Nagar Panchayat 6,242 1 11
Municipal
66 Moga Moga Corporation 1,50,411 1 11
&7 Moga Bagha Purana| Municipal Council 25,206 1 11
68 Moga Dharamkot | Municipal Coundll | 19,057 1 11
69 Moga Kot Ise Khan | Nagar Panchayat 13,000 1 11
70 | Moga | NP@SNN | nNagar panchayat | 10,852 1 1
Fatehgarh
71 Moga Panjtoor Nagar Panchayat 5,162 1 11
Moga Badhni Kalan | Nagar Panchayat 6,786 | 11
73 | Hoshiarpur | Hoshlarpur cﬂr‘é'l'i'éﬂn 1,68,653 1 1
74 | Hoshiarpur Mukerian Municipal Council 29,841 1 11
75 | Hoshiarpur Dasua Municipal Councll | 25,192 1 11
76 Hoshiarpur | Urmar Tanda | Municipal Councll 23,419 1 11
77 | Hoshlarpur Talwara Nagar Panchayat 19,485 1 11
78 | Hoshlarpur | Garhshankar | Municipal Council 16,955 1 11
79 | Hoshiarpur | Mahllpur | Nagar Panchayat | 11,360 1 i
80 | Hoshiarpur J-Iariawa Municipal Councll 8,928 1 # 11



Annexure-|
Environmental 'M""""m"m
Compensation Cornp: ml g
Calculated per (Calcu for
Populatie month for non- | "OM-compliance of
Sr, District Nama of MC/NP/Municipal| n (a8 per " $r.No. 1 to 10 of
No. compliance of
uLe Councll cansus Rule 22 of SWM
2011 Sr.No. 1 to 10 of
) Rules, 2016 for 11
Rule 22 of SWM
months w.e.f 01-
Rules, 2016 (in il 28-02
lacs) per month 04-2021 til 28-02
2022 (in lacs)
81 Hoshlarpur | Gardhiwala Municipal Councll 7,593 1 1
82 | Nawan Shahr | Nawanshahr Municipal Councll 46,024 1 11
83 | Nawan Shahr Banga Municipal Councll 20,906 1 11
|
| 84 | Nawan Shahr Rahon Municipal Councll 15,676 1 11
- 1
' . Sham
| BS Haoshiarpur Chauradd Munlcipal Council 4,426 1 11
| | Municipal
:6 Jalandhar Jalandhar Corporation 8,62,886 5 55
| 87 | Jalandhar Nakodar | Municipal Council | 36,973 1 11
I T
| 88 | Jalandhar | Kartarpur | Municipal Council 25,662 1 11
g9 Jalandhar I Phillaur Municipal Council 24,688 1 11
90 Jalandhar | Adampur Municipal Council 20,922 1 11
|
|
91 Jalandhar ‘ Bhogpur Nagar Panchayat 17,549 1 11
| 92 Jalandhar ] Goraya Nagar Panchayat 16,462 1 11
f T
| 93 Jalandhar | Nurmahal Municipal Council 14,560 1 11
54 Jalandhar [' Shahkot Nagar Panchayat 25,449 1 11
95 Jalandnar | Lohian Khass | Nagar Panchayat 10,362 1 11
56 Jalandnar . Alawalpur | Municipal Councll 7,815 1 11
e
97 | lJalandhar Mehatpur | Nagar Panchayat 9,218 1 11
— _J{—-
98 Jalandhar Bilga Nagar Panchayat | 10,125 1 1
Munldpal 11
,r 99 | Kapurthala | Kapurthala Corporation 98,916 1
Municlpal 11
[ 100 Kapu:rfhat{ Phagwara Corporation 1,17,954 1 L
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Annexure-|

1
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Assistant Envi
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Regional Officz-111, Ludhiana,

Environmental
Environmental Compensation
companestion | (calculated for
Populatio m:::h.fo . "::_ non-compliance of
Sr. District Nama of |MC/NP/Municipal| n (as per compliance of Sr.No. 1 to 10 of
No. uLs Councll cansus Rule 22 of SWM
2011) |SrNo.1tol0of 1o 0 2016 for 11
’
Rule 22 of SWM months w.e.f 01-
Rules, 2016 (In S :
04-2021 till 28-02
lacs) per month 2022 (in lacs)
101 | Kapurthala | Sultanpur | Municipal Councll 1,07,640 1 11
102 | Kapurthala Bhulath Nagar Panchayat 10,548 1 11
103 | Kapurthala Begowal Nagar Panchayat 10,116 1 11
104 | Kapurthala Dhilwan Nagar Panchayat 8,157 1 11
105 | Kapurthala Nadala Nagar Panchayat 6,733 1 11
106 F‘m’h Gobindgarh | Municipal Councll | 82,266 1 1
wy | MR 9 M | Sihind | Municipel Councl | 58,007 1 1
108 | "SR | ass pathana| Municpal Council | 20,288 1 u
109 | Fatshoarh | ioh | Municipal Counall | 14,696 1 1
Sahib
110 Ludhiana Khanna Municlpal Council | 1,28,137 1 11
111 Fa::ﬁ;m Khamano Nagar Panchayat 10,135 1 1
112 Ludhiana Machhiwara | Nagar Panchayat 24,916 1 1
113 Ludhlana Payal Municipal Council 7,923 1 11
114 Ludhlana Malaud Nagar Panchayat 7,567 1 1
115 Ludhlana Doraha Municipal Council 25424 1 1
116 Ludhlana Sahnewal Municipal Councll 22,484 1 11
117 Ludhlana Samrala Municipal Councll 19,678 1 11
Municipal 1
118 Ludhlana Ludhiana c ation 16,18,879 10 110
119 Ludhlana Jagraon Municipal Councll 65,240 1 11
120 Ludhiana Ralkot Municipal Councll 28,734 1 11
s
\

~



Annexure-|
Environmental
Environmental Compensation
Compensation
Coleulated dar (Calculated for
Populatio month fer ﬂ::_ non-compllance of
Sr, District Name of |MC/NP/Municipal| n (as per commliance of Sr.No. 1 to 10 of
No. uLs Councll census "o’ 1to0 10 of Rule 22 of SWM
2011) e Rules, 2016 for 11
Rule 22 of SWM
months w.e.f 01-
Rules, 2016 (In 21 tilf 28-024
lacs) per month 04-2021 4
L 2022 (in lacs)
Mullanpur
1
21 Ludhiana Dakha Nagar Panchayat 16,356 1 11
; Municipal
122 P
atiala Patiala Corporation 4,46,246 1 i1
| 123 Patiala Rajpura | Municipal Councll | 92,301 1 11
’l 124 Patiala Nabha Municipal Council 67,972 1 11
| 125 | Patiala Samana | Municipal Council | 54,072 1 11
:_-.
126 Patiala Patran Municipal Council | 27,963 1 11
127 Patiala Sanaur Municipal Council 21,201 1 1
i T
| 128 1 Patiala Ghagga Nagar Panchayat | 10,162 1 1
5| 129 | Patiala Bhadson | Nagar Panchayat | 7,260 1 11
} 130 Patiala Ghénaur Nagar Panchayat 6,985 1 11
i Municipal
i 131 | SAAS. Nagar | S.A.S. Nagar Corporation 1,66,864 1 11
1: 132 | SAS.Nagar | Zirakpur | Municipal Council | 95,553 1 1
133 | S.AS.Nagar | Kharar Municipal Council | 74,460 1 11
S
134 | SAS. Nagar | Naya Gaon | Nagar Panchayat 50,869 1 1
—
I! 135 | sAS. Nagar Kurall Municlpal Council | 31,060 1 11
}._ -
| 136 IIS.A.S. Nagar | Dera Bassi | Municipal Council 26,295 1 11
| 137JS.A.S. Nagar Lalru Nagar Panchayat | 25,000 1 1
| 138 | SAS.Nagar| Banur | Municipal Councl 18,775 1 1
| 139 | Rupnagar | Rupnagar | Municipal Councll | 56,038 1 11
f
\ 140 | Rupnagar \ Nangal Munidpal Councll | 48,497 1 \ 11
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Annexure-|

Environmental
Environmental
Camparetion | (Cucawed o
Populatio m:nth for non- |MON-compliance of
Sr. District Name of |McC/NP/ Munieipal| n (as per comollance of | 37-No. 1to 10 of
No. uLe Councll caneus P Rule 22 of SWM
Sr.No. 1 to 10 of
2011) Rule 22 of SWM Rules, 2016 for 11
Rules, 2016 (In | MONthe w.e.f 01-
| onth 04-2021 tiil 28-02-
ace) per m 2022 (in lacs)
141 | Rupnagar Morinda | Municipal Councll 24,022 1 11
Anand
142 | Roopnagar | AU | Municipal Council 16,282 1 1
143 | Roopnagar 0';.";',‘;“' Nagar Panchayat | 13,920 1 11
144 Rupnagar | Kiratpur Sahib Nagar Panchayat 2,348 1 11
145 | Nawan Shahr| Balachaur Municipal Council 21,631 1 11
146 Sangrur Malerkotla | Municipal Coundil 1,35,424 1 11
147 Sangrur Sangrur Municipal Council 88,043 1 11
Sanant—
148 Sangrur | Udham Singh | Municipal Council 69,069 1 11
149 Sangrur Dhuri Munidipal Councll 55,225 1 11
150 Sangrur Ahmedgarh | Municipal Coundil 31,302 1 1
151 Sangrur Longowal | Municipal Council. | 23,851 1 11
152 Sangrur Lehragaga | Municipal Council 22,568 1 11
153 Sangrur Bhawanigarh | Municipal Council 22,320 1 11
154 Sangrur Moonak Nagar Panchayat 18,141 1 11
155 Sangrur Dirba Nagar Panchayat 16,952 1 11
156 Sangrur Khanauri Nagar Panchayat | 14,096 1 11
157 Sangrur Cheema Nagar Panchayat | 11,615 ) 1
158 | Sangrur | Amargarh | NagarPanchayat | 7,339 1 1
159 Bamnala Barnala Munidpal Council | 1,16,449 1 11
160 Bamnlnl A Trpa Municipal Councll | 23,248 1 11
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Annexure-|
Environmental :m'" ironmental
Compensation peneation
Calculated per (Calculated for
Populatio th non-compliance of
sr. Namae of  |MC/NP/Municipal| n (as par | ™ONth for non- $7.40. 1 to 10 of
District Per | compliance of
No. uLs Counell cansus $r.No. 1 to 10 of Rule 22 of sSWM
2011) g Rules, 2016 for 11
Rule 22 of sWM
months w.e.f 01-
Rules, 2016 (in | 0o ons orm 2802,
|acs) per month 102
2 (in lacs)
161 Bamala Dhanaula Municipal Council 19,920 i 11
l 162 Bamala Bhadaur Municipal Councll 18,561 1 11
| 163 | Bamala | Handiaya Nagar Panchayat | 12,507 1 1
r_
| | 185 2035
{Total | j’,
A
X it
LY 1 E ‘\%\“ ‘6
A OV . 3\303
wO% oo oo™
3‘0‘ _\o\'xon C\ ‘y“&ﬁ '
h,!s_,\c-"f ?0\ . C'\\ .
- \)Q E‘b Oﬁqc
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Annexure-il
Environmental Environmental
Compenaation | Compensation
um.:u,. (Calculated for
Populstion Month for non- | non-complience
Sr, Name of | MC/NP/Municlp compliance of | of 8¢.No. 11 of
No. | Dt | e by (Qoper | “sr.Mo. 110f | Rute 22 of sWH
2011) |Rule 22 of SWM Rules, 2016 for 11
Rules, 2016 (In | monthe w.e.f 01-
lacs) per month | 04-2021 tl 28-02
2022 (In lscs)
Munidpel
1 | Amesar | Amitsar 1,32, 10 110
1 Corporation 11,32,761
11 2 | Amritsar | Jandiasla | Municipel Councl | 29,232 1 1
3 Amritsar Ajnala Nagar Panchayat 21,107 1 11
r 4 Amvritsar Nagar Panchayat 14,506 1 11
L
| s | Ametsar | Majitha | Municipal Coundl | 14,503 1 1
| 6 | Amrsar | Raje Sansi | Nagar Panchayat | 14,298 1 1
I 7 Amritsar Ramdas | Munidpal Coundl 6,398 1 11
8 | Tam Taran | Tam Taran | Munidpal Coundl | 66,847 1 11
9 |TamTaran| Patti | Municipal Coundl | 40,976 1 1
|
| 10 | Tam Taran | Bhikhiwind | Nagar Panchayat | 20,526 1 1
T_11 Tam Taran | Khém Karan | Nagar Panchayat 13,446 1 1
| 12 | Gudaspr [  Batate :”“""“'l 1,56,619 1 1
:' 13 1’ Gurdaspur | Gurdaspur | Munidipal Coundl | 77,928 1 1
| 14 | Gurdaspur | Dina Nagar | Munidpal Coundl | 23,976 1 11
15 | Gurdaspur | Qadian | Municpal Coundl | 23,632 1 1
16 | Gurdaspur | Dhariwal | Municipal Counal 16,772 1 11
Fatehgarh 13,070 1 1
17 | Gurdaspur Churian Munidpal Coundl
)
18 | Gurdaspur |Hargobindpu| Municipal Coundl 8,241 1 11
19 | Gurdaspur “N'::"' Municipal Coundll | 6,394 1 1
Municipal 148,937 1 1
20 (mm Hamanu Corporation 5:
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Annexure-|!

T'in‘v'ffo_ﬁwm—cnuli Environmental

i ' Compensation | Compensation
i i I Calculated per (C‘kﬂllt@d for
month for non- | non-compliance
: S ‘ ' Population compliance of | of Sr.No. 11 of
| ma, | Ot | RSl |G O | Conmee | SeMo.1s0f | Rute22of SWM |
| i . ?:1.:' Rule 22 of SWM Rules, 2016 for 11
| | )| Rules, 2016 (in | months w.e.f 01-
[ l lacs) per month | 04-2021 till 28-024
| 2022 (in lacs)
e | Narot Jaimal 1
| b} ]Gl.rmswr Singh Nagar Panchayat 1 i1
| 22 | Pathankat | Sujenpur | Municipal Coundl 28,270 1 11
+ s -
‘ Bathinda Bathinda Corporation 2,85,788 1 0 |
| 24 | Batnda Rameura | Municipal Coundll | 51,010 1 1 j
4
| 25 | Bathinda Maur Munidpal Council | 31,849 1 11 |
26 | Bathinda = Raman | Munidipal Counal | 22553 1 11 ,
e
| 27 | Bathinda Sai Nagar Panchayat 20,589 1 0 !
28 Bathindza | Mehraj | Nagar Panchayat | 16,784 1 11
29 | Bathinda | Goniana | Municipal Coundil | 15,208 1 11
| 30 samina | YU | Municipal Council | 14,961 1 11
| 31 | Bathinda | BhaiRupa | Nagar Panchayat | 14,841 1 1
| 322 | Bathinda B'“g: Bhal | Nagar Panchayat | 14467 1 1 ~|
| 33 | Bathinde | Kot Shamir | Nagar Panchayat | 10,945 1 0
) Lehra
3 | satinda | | 00| Nagar Panchayat | 9,792 1 11
35 | Bathinda | Kotha Guru | Nagar Panchayat | 9748 1 11
{
[
' 3% | Bathinda | Nathana | Nagar Panchayat | 7738 1 1
T_ e e e r—— _— -
| 37 | Bathinda | Kot Fatta | Municpal Council | 7,412 1 1
38 | Bathinda | Maluka | Nagar Panchayat | 6,985 1 1
39 | Bathinda | "Sangat | Municipal Coundl | 2,744 1 1
40 | Mansa Mansa | Municipal Council | 82956 1 \ 1



Annexure-I|
Environmental Environmental
Compensation Compensation
Calculated per | (Calculated for
’Olllllltlon month for non- ﬂon-comp"."“
Sr, Name of | MC/NP/Municlp| ( compllance of | of Sr.No. 11 of
District P| (asper s
No. uLs al Councll census rNo. 11 of | Rule 22 of SWM
2011) Rule 22 of SWM |Rules, 2016 for 11
Rules, 2016 (In | months w.e.f 01-
lacs) per month | 04-2021 il 28-02-
2022 (in lacs)
41 Mansa Budhlada | Municipal Councll | 26,172 1 0
4 Mansa Sardulgarh | Nagar Panchayat 19219 1 11
43 Mansa Bhikhi Nagar Panchayat | 17,825 1 0
44 | Mansa | Bareta | Municipal Coundll | 17,432 1 0
45 Mansa Boha Nagar Panchayat 12,170 1 0
46 Mansa Joga Nagar Panchayat 10,180 1 11
47 Muktsar Muktsar | Municipal Council | 1,16,747 1 1]
48 Muktsar Malout Municipal Council 81,406 1 0
49 Muktsar | Gidderbaha | Municipal Council 45,370 1 0
50 Muktsar Bariwala | Nagar Panchayat 8,668 1 0
51 Faridkot | Kot Kapura | Municipal Coundil 91,979 1 _11
52 Faridkot Faridkot Municipal Coundil 87,695 1 0
53 Faridkot Jaitu Municipal Council 37,377 1 0
Municipal
54 Fazilka Abohar Corporation 1,45,302 1 0
55 Fazilka Fazilka | Municipal Councll | 76,492 1 0
56 Fazilka Jalalabad | Municipal Councll | 39,525 1 0
RImwWang— N
57 Fazilka Sheikh Nagar Panchayat 9,353 1 0
58 | Firozpur Firozpur | Munidpal Council | 1,10,313 1 0
59 | Firozpur Zra Municlpal Coundl 37,498 1 3
Talwandi
60 Hpozpt,{ . Bhal Municipal Council | 17,285 1 . 0
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Annexure-l|
Environmental Envimnme'!ta'
Compensation Compensation
Calculated per (Calculated for
month for non- | non-compliance
Population | o, pliance of | of Sr.No. 11 of
St | District | Nameof [MC/NP/Municip | (as per §r.No. 11 of | Rule 22 of SWM
No. uLs al Councll census |, e 22 of SWM |Rules, 2016 for 11
2011) | pyles, 2016 (in | months w.e.f 01-
lacs) per month | 04-2021 till 28-02/
2022 (in lacs)
61 | Frompur | SUMHAT |y el Councll | 17,162 1 8
Sahai
62 | Frozpur | Mallanwala | Nagar Panchayat | 16,183 1 1
63 Rrozpur Makhu Nagar Panchayat 14,658 1 5
64 | Froxpur Mudki Nagar Panchayat 10,415 1 4
65 FRrozpur Mamdot | Nagar Panchayat 6,242 1 0
3 Moga czr:’:gﬁn 1,50,411 1 0
[ Bagha sz .
L67 1 Moga Piiadia Municipal Council 25,206 1 3
! !
| 68 | Dharamkot | Municipal Council 19,057 1 11
69 | Moga Kot Ise Khan| Nagar Panchayat 13,000 1 11
1 !
| + —
70 | Moga "‘rﬂj‘a"gh Nagar Panchayat | 10,852 1 1
Fatehgarh
71 Moga Panjtoor Nagar Panchayat 5,162 1 1
72 | Moga |Badhni Kalan| Nagar Panchayat 6,786 1 0
AN B Municipal
A P e .f L unicipa
g | ?5 | ﬁosrna?&ﬂ_ . _Hosh:arpur Corporation 1,68,653 1 11
"::: 1 /4 | roshiarpur | Mukerian | Municipal Council 29,841 1 11
- F ~r
= | 75 | Hoshiarpur | Dasua | Municipal Council | 25,192 1 11
o
& 76 | Hoshiarpur (Urmar Tanda| Municipal Council | 23,419 1 11
o
- 77 | Hoshiarpur | Talwara | Nagar Panchayat 19,485 1 1
(=
e
& [ 78 | Hoshlarpur |Garhshankar| Municipal Council 16,955 1 11
e |
| I
| 79 | Hoshiarpur | Mahilpur | Nagar Panchayat | 11,360 1 11
80 | Hoshiarpur [ Harlana | Municipal Coundll 8,928 1 1




Annexure-li

Environmental | Environmental
Compensation | Compensation
Calculated per | (Calculated for
month for non- | non-compliance
Population
compllance of | of Sr.No. 11 of
St | puawice | Nameof |MC/NP/Municlp|  (ae per lr.;o. 110f | Rule 22 of SWM
No. uLs ol Counll ‘;;‘:;’; Rule 22 of SWM |Rules, 2016 for 11
Rules, 2016 (In | months w.e.f 01-
lacs) per month (04-2021 tll 28-02
2022 (in lacs)
{ 81 | Hoshiarpur | Gardhiwala | Municipal Councll 7,593 1 i1
l 82 ';‘::: Nawanshahr | Municipal Councll | 46,024 1 11
l s3 | "N | ganga | Municipal Councll | 20906 1 11
l 84 'w"*“'hr' Rabon | Municipal Councll | 15,676 1 11
[ Sham
i 1 11
'! 85 | Hoshiarpur Chaurasi Municipal Council 4,426
.‘ Municipal
86 | lalandhar | Jalandhar Corporation 8,62,886 5 55
87 | Jalandhar Nakodar | Municipal Council 36,973 1 11
88 | Jalandhar | Karterpur | Municipal Council 25,662 1 11
Jalandhar Phillaur Municipal Council 24,688 1 11
90 | Jalandhar | Adampur | Municipal Coundl 20,922 1 6
91 | lJalandhar | Bhogpur | Nagar Panchayat 17,549 1 6
92 | Jalandhar Goraya Nagar Panchayat 16,462 1 11
93 | Jalandhar | Nurmahal | Municipal Coundil | 14,560 1 11
94 | Jalandhar Shahkot Nagar Panchayat 25,449 1 11
95 | Jalandhar |Lohian Khass| Nagar Panchayat | 10,362 1 11
9 | Jalandhar | Alawalpur | Municipal Coundll | 7,815 1 6
97 | Jalandhar | Mehatpur | Nagar Panchayat | 9,218 1 1
98 | Jalandhar Bilga Nagar Panchayat | 10,125 1 1
99 | Kapurthala | Kapurth Munkipsi
- it Corporation 9,916 1 11
100 | Kapurthala | Pha Municipal
( By Gwara‘ Corporation 1,17,954 1 \ 1
V3SIStang Enwr\"a\éé% *‘
unjab Pollution c‘cn T uginee,
ontr; .
81004l Office. gy |y vo; Board
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Annexure-ll

—
——Tgnvironmental | Environmental
| Compensation | Compensation
Calculated per | (Calculated for
month for non- | non-compliance
: Population compllance of | of Sr.No. 11 of
SN | patrict Name of | MC/NP/Municlp | (as per sr.No. 11 of Rule 22 of SWM
| No. ULl al Councll cansus Rule 22 of SWM lm“; 2016 for 11
2011) Rules, 2016 (In | months w.e.f01-
lacs) per month 04-2021 till 28-02-
2022 (in lacs)
101 | Kapurthala | Sultanpur | Municipal Councll | 1,07,640 1 11
102 | Kapurthala | Bhulath | Nagar Panchayat | 10,548 1 11
| 103 | Xapurthala | Begowal | Nagar Panchayat | 10,116 1 11
104 | Kapurthala | Dhliwan | Nagar Panchayat 8,157 1 11
105 | Kapurthala | Nadala Nagar Panchayat 6,733 1 11
106 F’:::”‘ Gobindgarh | Municipal Coundil | 82,266 1 0
107 F‘:’;‘ﬁ':“‘ Sirhind | Municipal Council | 58,097 1 11
Fatehgarh Bassl
108 Sahib pathana Municipal Council 20,288 1 11
| 109 | P29 | Anioh | Municipal Councll | 14,696 1 0
| Sahib
| 110 | Ludhiana | Khanna | Municipal Council | 1,28,137 1 1
111 Fagl?:rh Khamano | Nagar Panchayat 10,135 1 0
7| 112 | Ludniana | Machhiwara | Nagar Panchayat | 24916 1 0
/¢
J “ 113 | Ludhiana Payal Municipal Council 7,923 1 0
':1 5
A g
- g" 114 | Ludhlana Malaud | Nagar Panchayat 7,567 1 0
S P e
" 'Lns | Ludhiana | Doraha | Municipal Council | 25,424 1 1
= —
2 ¢ | 116 | Ludnlane Sahnewal | Municipal Council | 22,484 1 11
3 =
== T
£ O | 117 | Ludhlana | Samrala | Municipal Council | 19,678 1 1
] Municipal 0
30 1 11
) 118 | Ludhlana | Ludhlana Corporation 16,18,879 0
o &
119 | Ludhiana | Jagraon | Municipal Council | 65,240 1 0
120 | Ludhlana Ralkot | Municipal Councll | 28,734 1 ] 11




Annexure-l|
Environmental | Environmental
Compensation | Compensation
Calculated per | (Calculated for
Population month for non- | non-compliance
St | oitice | Nameof |MC/NP/Municip| (as per °:"‘;“"1'°' of | of Sr.No. 11 of
No. uLBe al Councll census r.No. 11 of | Rule 22 of SWM
2011) Rule 22 of SWM |Rules, 2016 for 11
Rules, 2016 (Iin | months w.e.f 01-
lacs) per month | 04-2021 till 28-02;
2022 (in lacs)
; Mullanpur
\ 121 \ Ludhiana Gadha Nagar Panchayat | 16,356 1 11
. . Municipal 0
\ 122\ Patiala Patiala Corporation 4,46,246 1
\ 123 \ Patiala Rajpura | Municipal Council 92,301 1 11
l 124 w Patiala Napha Municipal Council 67,972 1 11
1‘ 125 ] Patiala Samana | Municipal Council [ 54,072 1 11
:I 126 | Patiala Patran | Municipal Council | 27,963 1 11
|
| 127 patiala Sanaur Municipal Council 21,201 1 11
| 128 Patiala Ghagga Nagar Panchayat 10,162 1 0
129 Patiala Bhadson | Nagar Panchayat 7,260 1 0
130 Patiala Ghanaur | Nagar Panchayat 6,985 1 0
Municipal
131 |S.A.S. Nagar|S.A.S. Nagar Corporation 1,66,864 1 0
132 |S.AS. Nagar| Zirakpur | Municipal Council 95,553 1 11
133 |S.A.S. Nagar| Kharar Municipal Council 74,460 1 0
134 [S.A.S. Nagar| Naya Gaon | Nagar Panchayat 50,869 1 11
135 [S.A.S. Nagar|  Kurali Municipal Council | 31,060 1 1
136 |S.A.S. Nagar| Dera Bassi | Municipal Councll 26,295 1 1
137 |S.AS. Nagar| Lalru Nagar Panchayat 25,000 1 1
138 [S.A.S. Nagar| Banur Municipal Council 18,775 1 1
139 | Rupnagar | Rupnagar | Municipal Council 56,038 1 11
140 | Rupnagar /} Nang}l Municipal Councll | 48,497 1 0

,/J
Assistant Envi)ﬁ_ 6l Enginee.
Punjab Pollution Contral Board
Regiongl Office-111, Ludhiana,



Annexure-ll

Environmental E"'“rlmm“erlltal
Compensation Compensation
Calculated per | (Calculated for
month for non- non-compliance
% Population compllance of | of Sr.No. 11 of
Noi District Nn:nl.. of | MC/NP/Municlp| (as per sr.No. 11 of | Rula 22 of SWM
al Council Consus | o le 22 of SWM |Rules, 2016 for 11
2011) | p,ilas, 2016 (In | months w.e.f 01-
lacs) per month |04-2021 till 28-021
2022 (in lacs)
141 | Rupnagar | Morinda Municipal Councll 24,022 1 11
| Anandpur
| 142 | Roopnagar | b | Municipal Councl | 16,262 1 1 |
' ' Chamkaur
143 | Roopnagar | A0 ™ | Nagar Panchayat | 13,920 1 11
Kiratpur
144 | Rupnagar Sa!t-u?b Nagar Panchayat 2,348 1 11
Nawan
145 Shahr Balachaur | Munidipal Councll 21,631 1 11
146 | Sangrur | Malerkotla | Municipal Council 1,35,424 1 3
| 147 | Sangrur | Sangrur | Municipal Coundi 88,043 1 11
Jq' SUTTETT
148 | Sangrur Udham Municipal Counil 69,069 1 3
149 | Sangrur Dhuri Municlpal Council | 55,225 1 3
150 | Sangrur | Ahmedgarh | Municipal Council | 31,302 1 11
Y 151 | Sangrur | Longowal | Municipal Coundl | 23,851 1 3
Y /152 | Sangrur | Lehragaga | Municipal Coundl | 22588 1 3
:__: Lr:f - —_— - e | e — =
= :c g - 155 | Sangrur | Bhawanigarh| Municipal Council | 22,320 1 3
=2 .8 7
S & —'§ | 154 | Sangrur Moonak | Nagar Panchayat | 18,141 1 3
8 9.5
=]
E O .o~ |155| sangrur Dirba | Nagar Panchayat | 16,952 1 11
E & e
2.2 ¢
£3 ‘_g'_'" | 156 | Sangrur | Khanaurl | Nagar Panchayat | 14,09 1 3
wogpo | !
= = O |iw] Sangrur | Cheema | Nagar Panchayat | 11,615 1 11
= |
05 e
z ' '5-?. | 156 | Sangrur | Amargarh | Nagar Panchayat 7,339 1 3
| 159 | Barnala Barnala | Municipal Council | 1,16,449 1 2
160 | Barala Tapa Municipal Council | 23,248 1 1

_6!"




Annexure-ll
Environmental | Environmental
Compensation | Compensation
Calculated per | (Calculated for
th for non- | non-compliance
Population | ™" P
: compliance of .No.
Sr. District Name of | MC/NP/Municip| (as per sr ;o 11 of ;::'2::'1;‘;;
No. uLB al Councll census iy
2011) Rule 22 of SWM [Rules, 2016 for 11
Rules, 2016 (In | months w.e.f 01-
lacs) per month | 04-2021 till 28-02;
2022 (In lacs)
{ 161 | Bamala | Dhanaula | Municipal Councll [ 19,920 1 6
\ 162 | Bamala Bhadaur | Municipal Councll | 18,561 1 11
\ 163 | Barmala | Handiaya | Nagar Panchayat | 12,507 1 6
\ 185 1491 \1
1T0tall p

Assistant Envi
pynjab Po!
a:g;ondl 0

1ution C Cyan
Mice-111, Ludhiana.
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MUNICIPAL CORPORATION LUDHIANA

To,
Office of the Monitoring Committee,
Hon'ble National Green Tribunal, SAS Nagar,
Mohali, Chandigarh.

No. Dated

Sub:- Compliance of order dated 25-07-2022 of Hon'ble National Green Tribunal in
O.A No. 286 of 2022 in the matter of News Item Published in the Indian
Express dated 20-04-2022 titled "7 Charred to death in fire near Ludhiana
Dump site" and steps taken to control incidents of fire at main dump site
Ludhiana.

With reference to the subject cited above, it is respectfully submitted that
Municipal Corporation Ludhiana is bound and shall comply with the directions contained
therein. It is respectfully submitted that in compliance Municipal Corporation, Ludhiana,
is fully committed by the orders dated 07-03-2019, 10-01-2020 & 25-07-2022 in OA
606/ 2018 & O.A No. 286/2022 respectively passed by the Hon'ble National Green
Tribunal and comply with the provisions of Solid Waste Management Rules, 2016 and
protection and conversation of environment. Various steps have been taken to comply
with the solid waste management rules and the order of this Hon'ble Tribunal in
Ludhiana City which are as follows:-

. That a project for bioremediation of 5 lakh tonnes of legacy waste at Jamalpur
site was conceived under the smar city in 2020. After completion of all
processes, work order was issued to M/s Sagar Motors on 13.07.2022 for an
amount of 27.17 Crore. Copy of Work Order dated 13.07.2020 is annexed
herewith' as ANNEXRE-1. The bioremediation of 5 lakh metric tonnes of legacy
waste is to be completed by Feb 2024 under the issued project. It is submitted
that machinery is reached in Ludhiana and the work of bioremediation will start
within 10 days .Photographs of machinery for processing legacy waste Is
annexed herewith as ANNEXURE 2. The funds to the tune of 27.17 Cr for this
would be utilized from smart city mission which are being provided through SNA
account by Government of India and State Govt. and the same would be utilized
for Solid Waste Management as per NGT orders. The Bioremediation of
remaining 19.62 lakhs tonnes of legacy waste at Jamalpur site, a separate TFR/
DPR was issued to government for approval of an amount of approx. 122 Cr
Under SBM 2.0. The approval of Government of India has been received on
12.07.2022. Copy of Government of India approval is annexed herewith as
ANNEXURE-3.

i That Purchase and deployment of Compactors for conversion of secondary
points into transfer stations was conceptualized under Smart city at a cost of Rs
27.67 Cr. For transfer of waste about 63 compactors at 22 locations with 26 hook
loaders has been sanctioned. The approval has been received & the project is
under tendering (the approval is annexed at ANNEXURE4 Ciwil work of 10
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Compactor transfer stations has been completed and rest civil work for the same
I8 in progress. Besides, with aid from Improvement Trust and GLADA compactors
have been deployed at additional 10 sites for the same. (9 locations are
Operational out of these currently - photographs of operational compactors ‘are
annexed herewith as ANNEXURE-8. That 18 Material Recovery Facilities are
being established under SBM 1.0 and MC fund at a cost of Rs. 2.15 Cr. Work of
11 MRFs is already completed. Photographs of operational MRF is annexed
herewith as ANNEXURE-8.The funds for the same would be utilized under Smart
City Mission and these are provided through SNA account in installments. The
same would be utilized for Solid Waste Management as per Hon'ble NGT orders.
Rs. 16.2 crores has been sanctioned from Swachh Bharat Mission 1 for purchase
of machinery for door-to-door collection and source segregation of solid waste.
The work is under process and the limit for the funds has been arranged on
PFMS to Municipal Corporation Ludhiana, as per Government of India guidelines.
The copy of the approval is attached at ANNEXURE-7. For door-to-door
collection of waste, 350 compartmentalized e-rickshaws are being purchased at a
cost of Rs. 9.41 Cr. Work order was issued and 67 e-rickshaws have been
received and deployed in various wards for ensuring source segregated door to
door collection. Pictures of door-to-door collection of waste are annexed herewith
as ANNEXURE-8. It is pertinent to mention here that 200 compartmentalized
Tippers of 3.3 CuM are also being purchased under SBM 1.0 at a cost of Rs. 15
Cr. The Tender for the same has already been prepared and sent for vetting on
13.9.22. The funds are provided through SNA account in installments and would
be utilized under SBM. The same would be utilized for Solid Waste Managément
as per NGT orders. :
That the Processing of wet waste at Jamalpur has been initiated using windrow
composting. Around 40 MT per day of wet waste is being taken to the windrows
currently for composting.

That Processing of dry waste via establishing a waste to energy plant at
Jamalpur as well as processing of wet waste via bio-methanation is under
conceptualization. The consultant was hired in April 2022 and DPR for the project
is under preparation. Tenders shall be floated under SBM 2.0 for processing of
around 500 tonnes of dry waste and around 200 tonnes of wet waste. Copy of
Consultant letter/work order dated 08.04.2022 is annexed herewith as
ANNEXURE-S. '
That the Municipal Corporation, Ludhiana in compliance of this Hon'ble Tribunals
order dated 25.07.2022 has also issued notices to the violators of SWM rules,
2016 on the basis of Polluters Pays Principle . Municipal Corporation Ludhiana
has identified 31 BWG having waste more than 100 kg per day .Out of 31 , 30
BWG start managing their wet waste in their own premises by adopling various
methods like pit composting , OWC etc . Municipal Corporation Ludhiana is
conducting fresh survey for identification of bulk waste generators having waste

2
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more than.50 kg per day and soon issue notices to all for compliance of SWM
rules 2016. Municipal Corporation Ludhiana has imposed fine amounting Rs
37 50 lac on mandi board for non compliance of Solid Waste Management rules
2016 and the funds received from the same shall be duly submitted with the
Deputy Commissioner and shall be used solely for remedial activities for Solid
Waste Management. Copy of the notice issued is annexed herewr’th as
ANNEXURE-10.
Municipal Corporation Ludhiana has been cleared 120 Garbage vulnerable points
till date. The photographs of GVPs after and before are attached at ANNEXURE-
1.
That Other Machinery such as Backhoe Loaders, Poclain, Tractor Trolleys.
Harvester Shredders etc., for waste collection are being proposed to be
purchased under SBM & 15" FC at a cost of Rs. 9.85 Cr. The funds for the same
would be utilized under SBM & 15" FC and are provided through SNA account in
instaliments.
That 1 Community Development Officer and 4 Community Facilitators- have
already deployed for awareness activities throughout the city. Source segregation
is also being ensured in maximum wards in the city.
Various measures have also been taken for avoiding/controlling fire at dump sites
by permanently deploying Fire tenders at dump site.
New Fire tender was purchased at 61.98 lakhs under 15 FC for Jamalpur dump
site. Photograph of fire tender deployed at dump site is annexed herewith as
ANNEXURE 12.
Fire hydrants have also been setup near the dump site for easy access to water.
7000 ft of boundary wall has been completed around the Jamalpur dump site.
Sanitary Land Fill (area 10500 sq mt.) has been created at the Jamalpur dump
site for disposal of inert waste after processing.
Poclain has been deployed at the Jamalpur dump site for turning of waste to
reduce methane generation.
Rag pickers in the area have also been trained regarding management and
safety measures regarding waste collection. Photographs of training been being
provided to rag pickers is annexed herewith as ANNEXURE13.
Piezometers are being installed at the dump site at a cost of 7 lakhs. 1
Piezometer has already been installed. Remaining 4 installations is in progress.

it is most respectfully submitied that the incident of fire was duly investigated by

the officers of the Department of Police and probable reasons have been provided
which are as follows

There may be a foul play in this case, as there was no burning or damage |nl the
jhuggi situated very near to the deceased family's jhuggi.

There may be a short circuit of electricity as illegal/kundi connections have been
taken by these rag pickers near the solid waste dumping site



i i istence
lil.  The possibility of causing fire to the jhuggi of deceased family, due to €x

nce of
of large dumpsite of solid waste spread in an area of 52 acres and occurre

fire incidence at various locations of solid waste dump, cannot be ruled out.
er the above-mentioned police

It is pertinent to mention herein that as p
for fire, based

report, the dump site could be one of the probable reasons
on the earlier instances of fire at the dumpsites. However, there is no evidence to

support the same However, in compliance of this Hon'ble Tribunal's order dated
25 07.2022 though the Municipal Corporation Ludhiana denies any role with regard to
fire but and on humanitarian grounds an amount of Rs. 57.6 Lakhs has been depos_ited
in a separate bank account to be kept available for immediate compliance once the
police enquiry is completed.

Thus, remedial activities for Solid Waste Management as per directions of
Hon'ble NGT are being undertaken at a cost of approx. Rs 200 Cr and the same would
be executed uﬁder various schemes including SBM, 15FC & Smart City Mission. A
separate account has been created for compliance of NGT orders under Deputy
Commissioner and funds to the tune of Rs. 40 crores have been deposited for instant
remedial actions. Copy of acknowledge of DC & bank statement is annexed as
ANNEXURE 14.

Whereas News Item Published in Hindustan Times dated 02-09-2022 titled as
“Ludhiana Major Fire breaks out at main dump site again™. It is submitted that'the
reason of fire break out at the site is due to methane gas being generated out of the
waste Corporation fire tenders were rushed to douse the flames successfully. In order
to permanent solution of methane gas, the Corporation is in the offing to bioremediation
of legacy waste in phase manners.

The report is submitted for your information please.

Commissioner

No. 35'1/105/3 Dated 04— 1o —20)2
A copy is forwarded to:-

1. Deputy Commissioner, Ludhiana for kind information please.
2. Chief Environment Engineer, Punjab Pollution Control Board, Ludhigna.
3. Dr.Babbu Ram, Technical Expert, Monitoring Committee.

Commissioner
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LUDHIANA SMART CITY LIMITED
LETTER OF ACCEPTANCE

To

M/s. Sagar Motors,

Sagar House,

Nr. Vivekanand Chowk,
Nanded Road,

Latur, Maharashtra — 413512

Email: sachin314@amail.com
No_G-t3llScoasa pate: Lo layun

Sub: Supply, Delivery, and Installation of Legacy Waste Screening Machines
and Reclamation of Land by Sclentifically Processing the MCL Existing
Legacy Waste Dumpsite through the Process of Bloremediation/
Biomining at Ludhiana Including Operation and Maintenance of
Machineries

Ref: i. RFP dated 17.03.2022
il. Your Proposal dated 28.04.2022 In response to the RFP
lil. Your financlal proposal opened on 17.05.2022

1. It is to inform you that the Competent Authority of Ludhlana Smart City Limited
has approved the Price Proposal submitted by you vide your proposal referred

above.

2. Ludhiana Smart City Limited hereby issues this Letter of Acceptance
(hereinafter called "LoA”) of your Price Bid of Rs. 27,17,00,000/- (Rupees Twenty
Seven Crore Seventeen Lakh Only) (hereinafter referred to as “Contract Price)
inclusive of all applicable taxes, duties and levies against the estimated project cost
of Rs. 28,49,00,000/- i.e. 4.63% below the estimated project cost.

3. You are required to return a signed copy of this letter as a token of your
acceptance of this LoA within 7 days of issuance of this Letter.

4, You are required to submit the Performance Securityform of the Bank
Guarantee, issued from a scheduled / nationalized bank, of amount Rs.
1,35,85,000/- (Rupees One Crore Thity Five Lakh Eighty Five Thousand only) (5%
of the Contract Price) In favour of Chlef Executive Officer, Ludhlana Smart City
Limited, payable at Ludhiana within 28 days of issuance of this LoA.The Bank
Guarantee ehall be valld upto 28 days after the Contract Period, i.e. 23 Months from
the date of signing of Agreement (Four Monthe Commissioning Period plus 28 days
after the explry of 18 months of Operational Period). It s hereby clarified that in case
of any delay in the commissioning of the Project, it shall be your responsibility to




@
s Ll
i\ Wﬁ!aﬂ? : he requisite
extend the Bank Guarantee till such a period that it is kept valid for the

periods.

; f
5. You are also required to sign the Agreemént with LSCL within 28 days 0
issuance of this LoA.

6. Failure to comply with the conditions of LoA shall result In, including but not
limited to, revocation of this Letter of Acceptance and forfeiture of the EMD
submitted by you.

-

|\t
~

Chief Executive Officer
Ludhiana Smdr Gity Limited
id

i P Oate: .

Copy of the above is forwarded to:

i Vice Chairman, LSCL cum CEO, PMIDC, Chandigarh for kind information
please. :

Chlef Executive Officer
Ludhiana Smart City Limited

For SAGAR MOTORS '
PARTRER
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Annexire — "}

Minutes of Mesting of EC, LSCL held on 06.09.2022 st PMIDC, Chandigarh

Minutes of Meeting of Executive Committes (EC) under Ludhlana Smart City
Limited (LSCL) held on 08.09.2022 under the Chalrmanship of the Chief
Executive Officer, PMIDC cum Mission Director, Smart Cities Mission (via VC)

Date . §™ September, 2022 from 4:30 PM onwards

Venue : Conference Room, §" Floor, PMIDC, Department of Local
Government, Sector - 35 A, Chandigarh & Via Video Conferencing

The following Members of the Execulive Committee participated in the meeting:

Smt. Shena Aggarwal, IAS, Commissioner, Municipal Corporation Ludhiana.
Smt. Shena Aggarwal, IAS, Chief Executive Officer, LSCL (Convener).

Shri Amarjeet Singh Bains, ADC - Representative of D.C., Ludhiana.

Shri Charanjiv Lamba, PPS, ACP (Traffic) - Representative of Commissioner
of Rolice, Ludhiana

In attendance:

Shri Dalit Singh, Engineer-in-Chief, PWSSB,
Shri V.P. Singh, General Manager (Project), PMIDC.
¥ Shri Sanjay Kanwar, $.E,, MC, Ludhiana & Nodal Officer, LSCL.

el ol e

o »

At the outset, the Chairman, Executive Committee, Ludhiana Smart City
Limited (LSCL) welcomed the Members of the Committee and Initiated. the
discussions on the following agenda items,;

Agenda No.1: To grant Leave of Absence to Members of the Executive
Committee of Board of Directors of LSCL.

Leave of absence was granted to Smi. Surabhi Malik, IAS, Deputy Commissioner
Ludhiana and Dr. Kaustubh Sharma, IPS, Commissioner of Police, Ludhiana who
were unavailable due to unscheduled official engagement. However, the
representative of the Deputy Commissioner & Commissioner of Police have attended

the meeting.

Agenda No.2: Appraisal and approval of Procurement of Portable Compactors
for Secondary Storage & Hook Loaders for Transportation of
Municipal Solld Waste for Municipal Corporation of Ludhlana
under Smart City Mission (estimated project cost - Rs.27.67 Cr.)

The committee was apprised of following:

1. The project was approved by the Committee of Chief Engineers, LG in their
meeting dated 08.02.2020 and subsequently In SLTC.

gl Page 10f4



ot PMIDC, chandigarh

2022
Minutes of Mesting of £C, LECL held on 08.00.2
; ineers.
of Chief ENg
Th? following |s Machinery Cost approved by Committe®

2.
Local Govt, Punjab; —
: R'. 11c41t1 L]
8 cum portable compactors
. SUP:T:::I' ' Rs. 8,39.55,560.00
" | Total: Re. 10,80,07,480.0’0

0&M component was prepared

3. S vently, a revised DPR for inclusion of o Wil
a:dml:proxd in CLTC meeting dated 24.11.2021. The estima

- eers, Local Gowt. in their meeting
. ey T ovimute fo QM com of Rs.10.24 Crore was

held on 23.12.2021. The estimate for O&M component _
placed in the SLTC meeting dated 16.05.2022 for their appraisal and
approval.

The SLTC considered the additional cost of Rs.10.24 Cr. (Ra.7.46_ Cr. for
operations & Rs.2.77 Cr. as maintenance) towards O&M of the machinery for
a period of five years based on the undertaking that operational hours shall be
for 12 hours per day and recommended the same to be placed before the
Executive Committee of the LSCL for their appraisal and approval.

4.  The Executive Commitles in its meeting held on 26th June, 2022, decided
that & team of Solid Waste Management Experts from PMIDC should visit
Ludhiana and ascertain the visual impact / usability of 30 nocs. of Compactors
installed so far by the Improvement Trust, Ludhiana, After receiving the repon
from the Committee, this agenda item may be put up in the next meeting for
consideration.

5. In compliance to the directors of Executive Committee, the Solid Waste
Management Experts from PMIDC visited Ludhlana and have submitted the
following conditions to be fulfilled by Municipal Corporation vide letter Memo
No. PIDC/PD/M(P)/SCM/2022-23/6529 dated 3" Aug 2022:

a. Transfer Station wise (existing/proposed) action plan for door-to-door
collection/area coverage

b. Timeline for compliance by 100% Bulk Waste Generators

c. Arrangements for separate disposal of collected wet and dry waste
including hazardous and sanitary waste at the disposal site and starting
of composting of wet waste.

6. Whereas, Municipal Corporation of Ludhiana have submit '
: ted the replies vide
letter no. 264/PS/D dated 05 Aug 2022 as follows:

I leul'or Station wise (existing/proposed) action plan for door-to-
door collection/area coverage:

the waste collection System and conversion of secondary collection

9&\]\,\ A Micro-Plan has already been prepared for effective monitoring of
points to transfer stations.

Page 2 of ¢



b. Currently,

Minutes of Meating of EC, LECL held on 08.09.2022 ot PMIDC, Chandigarh

Municipal Corporation Ludhiana has 8 operational Portable
Compactor Transfer stations having Separate cabins for Dry and Wet
Waste, and 28 more such sites are under construction, whose
Locations are depicted in the map attached. Adopting this practice
has resulted in easy transportation and cutting back on disposal fee
of waste at the Jamalpur waste processing site. Furthermore, the
segregated wet waste being received at the Jamalpur site is being
processed through windrows composting.

A total number of 350 E-Rickshaws (having compartments for wet,
dry and Sanitary & hazardous waste) has been ordered by MCI. for
door to door collection. Among these 350 E-Rickshaws, 50 E-
Rickshaws has already been deployed and currently operational.
Moreover, 200 Tippers having waste carrying capacity of 3.3 Cum are
under procurement stage through SBM funds for strengthening the
door to door waste collection and segregation.

il. Timeline for compliance by 100% Bulk Waste Generators

Municipal Corporation Ludhiana has conducted a survey for
‘Identification of Bulk Waste Generators. The Municipal Corporation
Ludhiana has already issued notices to all BWGs and more than 30
BWGs have started composting of wet waste inside their premises
as per SWM Rules 2016. Also, a massive IEC campaign and
workshop, have been planned for awareness of BWGs. Municipal
Corporation Ludhiana ensures 100% compliance of Bulk Waste

Generators till 31* March 2023

iil. Arrangements for separate disposal of collected wet and dry waste
including hazardous and sanitary waste at the disposal site and

starting of composting of wet waste.

_TPD wet waste

The wet waste reaching the dumpsite has been planned for
composting by windrows formation. Currently, windrow formation
has been started for approx. 50-80 TPD wet waste which shall be
increased graduall. The E&Y Consultants for Solid Waste
management has started preparing DPR for Bio CNG Plant of 200
Work order has been signed with Concessionaire for Bioremediation
of 5 lakh MT legacy waste on Dated 3" August 2022 which currently
covers an area of about 12.5 acres. This land shall be vacated as
bioremediation proceeds and this reclaimed land will be used for
processing of wet waste by windrow composting and also store
separately.

Massive awareness drives are being taken up by Municipal
Corporation Ludhiana for source segregation of MSW into dry, wet,
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Minutes of Mesting of EC, LBCL held on 08.09.2022 at PMIDC, Chandigarh

hazardous and sanitary waste. A coniract will also be signed by
Municipal Comporation Ludhiana with @ concessionaire for handling
and disposal of domestic hazardous and sanitary waste

7. As per the MoU signed between LSCL and MCL dated 31 3.2022, the project
will be executed by MCL as @ deposit work.

8. In view of the reply recelved from MCL, and the MoU signed between MCL

nd LSCL, the revised DPR for Inclusion of O&M cost has been submitted for
APRroval of Executive Committee.

Decisions LAl 'Y

The CEO, LSCL emphasized upon the need for the compactors and shared that
Corporation has adequate sites avallable for installing these.

Keeping the same in view, the Exscutive Committee deliberated and accorded
approval of additional cost of Rs.7.88 Cr. (Rs.5.09 Cr. for operations & Rs.2.77
Cr. as maintenance) towards O&M of the machinery for a period of five years
with 8 hours operation per day subject to a condition that optimum utilization

of ali the machinery and complianca of the following three conditions shall be
ensured;

a. Proper segregation at sscondary points,
b. Proper collection of wasts from areas linked to a transfer station, and

¢. Arrangements for separate disposal of collected wet and dry waste
including hazardous and sanitary waste at the disposal site and starting
of composting of wet waste,

There being no other business, the meeting ended with a vote of thanks to the
Chair.

nal

Chairman, Executive Committee
ard of Directors of
Ludhigha Smart City Limited
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AB MUNICIPAL INFRARTRUCTURE
? NS W Ploor, Punjab Municlpat Bhawan o
Pm DI: N {Departmant of Local Government)
Q.“, Bector 38 A, Dakshin Marg, Cheandigarh-180922
Emall: copmide@gmali.com, swm pmide@gmall.com

i S

il com

Memo NoPMIDCAWMA01 AR e patedr.... 20| 6| 3032

h Emall o

To
Commissiones, ‘
Municipal Corporation, Ludhlana

Subject: SBM-funds for Solid Waste Management - Limit assigned on PFMS Portal. ' e
Rel. 1 Your office letter No.| 10/PS/D dated 18-05-2022 on the subject noted above.

Kibdly refer to' the above. It is {nformed that limits for SBM-U funds has been

signed on PEMS portal on dated 15-06-2022 83 under: s
Sr ComponenV Work Demand of Limit Approved l Remarks. If |
No - Funds | any |,

1 | 200 No-Compartmentalized Dry&
- | ‘Wet Waste Tipper ( Capacity 3.3
cum)

P— |

1]

“Ra.16,40.00,000 /- =
o N

WE——
Rs. 15,00,00000/- |

— 4 No, Back hole loaders R, 1.20,00.000/-

'__ 'ﬁus is for your kind information and further necessary action.
3. " The utilization of above SBM-U funds s subject to the condition that:

i) The technical specifications of the above machines may be fixed 10 be generi¢ in
" pawre s08s 10 {vite maximum participation in the purchase process.
i) The fundsto be utilized for the same purposcs for which above limits have been

assigned. .

ili) The due procedure will be edopted/ followed for the uilization of sbove SBM-U

¢ funds.
o iv) The requisite quality of the works/equipmen services 10 be ensured.
v) The utilization certificates (UCs) in the prescribed format along with AC/DC

bills to be submitted 10 this office immediately
R SR . /j@"’;!\’o\“

| WEEY
i i
-

cC ., 1A AN - S . ;
1, - EA/CEO for kind information of CEO/PMIDC :

5. General Manager (FAA) PMIOC ),
¢ "WENWVPMIDC for necessary actlon 1o collect the UC/ACDC bills ele. /’}
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National Informatics Centre Services Inc.
(. q.h.%.*aﬂrﬁﬂmmmmzmn
(A Government of India Enterprise under NIC)

Miniatry of Electronics and Information Technology

ees.0l0

York Order
(Q8TIN Ne. of NICSI: 0TAAACNZ185J1; IE)

Work Order Not- : ] M22001286 T _nﬂom-'{:lzi'_
[ projctNon ——————tsamorowePd “Pi Number: | PMPPB214025 1
“Project Name - | Municipal Corporation . - — o
o B e e e o
[ Address: 7 61 Fioor Wordman-1.1GI Airport Hoepaity Ostct Aerocty Do- 110037 1
tssued 1o Contact Parson: Kushal Bansal - S i
Phone No.: [ 910007843 il NS a— .
B e L

wmowuwmmmmﬁummnimumunnam

SLEAY(Tiar-1) Valid THl: 21/10/2023  with NICSI, Issued with the approval of the C 1 Authérity, | have been
Sarvices a3 per the delalls and Terms end Condl Ivan below: _
No of Required Unit Rats par Date of Total casT | BGST 1GST
Person Perlod Month | Deployment Amount %) %} %)
] (Mo. of Monlhal (axcluding (From/To) (AxBxC) | A t
5 Require days) Tazes) } |
e L] | it
| it (A) ®) © L, (] E) " (1] (H)
T T 988311 | Consultants with 10 yr and < 15yms 1 Six Manthis) 30000000 | 13/04/2022 To | 17.66,1200 |  9.00% 900% | 000% |
P e tional - 1211012022 3| 181861 | 161651 0.00
. Profile Tier-1) s 61 61
7 998311 | Consultants with 6yrs and < 10 yre 2 Six Monih{s) 27500000 10042022 To | 32929032 | _ 900% | 900% @ 0.00%
exp Aanagement/F | . 1211012022 3| 296361 296,361 0.00
B Profile Tier-1) - === | IE—— 28 29
~5 998311 | Consulaniswith<dyn | 2 Six Monin(s) 7500000 | 13042022To | 25148806  9.00% | 900% | 000%
P ! 121072022 5§ 222 | 128012 L]
L | ProfieTert) . . | 2%
Totsl Amount InRe. |~ 76,03,613 l’ 8.84.325 | 6,84325 0.00
I — B A8 18
L Grand Total (in Ra.j:- | - O
TumuwnwnwmummmmuWLme. . - e et
Municpal Corporation Ludhisna
Sarabe Nagar
Zone-0
Lughiana-141001,Punjat
Thi contact person is MeMs.Sh. Ankur & Joint loner (Ci nos’ 9888380168 and email-id: Igh.somumc@gmail.com |. The delails of
mull-iocation deployment of i any are In | X
N
1 Piacement of Work Orde
..mumc5|m-,mmmmnumnl-dmmhnummnluumm-unmlﬂndhm,wmm,umauodm' /
Man-Monin basis of Project mode {
umuuomlcsnoawmwnlwwcr.mmlulhwuunnoofnrmmlunmbfdmnmmu | /
:nwcmmu';mml‘ulum.m,Nﬁs“uwﬂ!ﬂml‘hlllbmmmldlemMWﬂﬂWHNMQM.“ / )
worh GoNBORNNg VBNOUS Daramel pe \ocation, mix of project e1c. of any oiher factors depand on tha situation \_/;.;
il 'rn.wm.omumy.wumwmwdmumwwhhwmn.wmmmwtannmmm.,umh = ;
nnmﬁmowﬂ“-w:mmmmﬂwmhmumqulllmluuIh.TORmupuamnmmotoMnmmumyhlur ]
nm;mlﬂuu\-wkmdwﬁuwlhnumu
I Dnroup'otm]uu|l.mluluuwm.hﬂc&mmmmUw- Agency! about ing Emp: d agency and the GFR

compliant procedure foliowed In the empansiment.
v Incue|mquDopmmmuuﬂrwmmuwmhmnqwnimolummwy.NlCSImuwmmmmw In such cases
e responsibiity for sdhering 1o ralevint fnancalprocurement rules would be that of ihe Depanmant cancemed ’
ui.nur.mumwdwwﬂmmnmilEmmmmmywmnrmuummmmf‘ 10 make D and
wmw.ummulmw-llm male in @ 5op sealed lope regarding Iha project under 5 The may be
avaluaied obyectvely. based on which \ha mosl sullable Bgency may be assgned he woik oy NICS! on ine recommendation of ihe above Commiliss There
mgauupm.ummmmvm‘.mdnuwommmmmwmudwununuann; For aasyg of work 1o E ded 8genc, ihe abova,
d Slandard Operating F (SOP) is lollowed o img of naw g from Lma fa time " L y

o 2 13, 98 iR, AR T s i T @E, 7 eeh-110008, TYNIN: 20105258 26105054 26100437 26160415, e mum;
Hall No. 2 & 3, 6h Floor, NBCC Tower, 18, Bhikall Cama Place New Deink 1100668, Ph 2610288, 26105054, 26163437, 26169413, Fax: 2610821
Websits | www.nical.com, Corporale identity Number: UT4839DL1985NPLOT2048 e ?



POMNo M09
Froiect Mo SI001PMPTY el
¥i The proposal of the welected L L
suance of Proforma Invoice (P1)

w4 Qnce tha roguisits hindy are ranaferred to NIC 81 Sgainat insuad P, the Work Ordar wil be placed an the salasiod agency 89 per the terms and conditiony of
e empanslment s senps of work

W The PIPanaNn aguncy wil provide service sl over ndia. In case deploynd rasourcan arn renuirad In undartakn any lour in the inlerest of he projact from the
PYOCT Sie than thy TADA in 1ha form of OPE yhat ba

Rpplicable. Howaver any auch lour iravel for tha projoct would taquira a prior appraval from the compatant
Buthorty of the NICSIUNICygr doparmen
\ w-.nrmutmn-u:wmcmnmﬂhm"“""- dvelion of originel d 1
..lacn-mmur-mnmmnummo”EtWK‘W'Ew““'"“ "m‘“m"mmm'm dacument’ emoar
" tummmwﬂhmuh m-mmwmmnm Modal used in TOR ss od in lendar v olmant

ney along with necensary supporiing dosument minuias of masling are thon farwardod lo NICSI by e user dapartment for

T Assgnmaniy -
" CONSULTING ASSIGNMENT (CAPACITY AUGMENTATION)

Consutants o Caaein et st of Conultants indicating their Dxperience in ihe arse based on raquireman
w I c “onMiluled for the purpose of selection of consultants. may shortlst the for daploy
Cave "ﬂm {he consulanis may ba called for parsonal inlersclion/prasentation Afler selection of consyiiants by PRC. NICSI/

83 montioned i the larms of “Proposed

mode
C wil 5358 & work

H;UEUVENLE BASED ASSIGNMENT

b mmu,n.w..m o *Eall -

n el ol “Mm:“' [1] .R-mm Daployman! Proposael indicating ihe man-manth sffons of vandor's

. meRwu&rmnurmlmmn::mhw::udlhwulmuwollhmmvmomlnmmcmu.m-noﬂmmum
oslimaton  Project Review Commitiae PRC). NICSUNIC will ik i 2ignmen

"““l"ﬂﬂm"'MGMWMMIIMMMWMUMIMMF\:M. V MCSINIC v naue  work order fr b on '

~mmmmmwalwm

stry/De

! Preparaton of Terms of Refersnce OR) Indicating nature of playmant, repon: Iverabies. salection
m!g;:tc for hinng tne services of Mu from lmpnubdmmm R o ™ N P )
" l-mmquRlduCumc[PRc)mmsnm by Minlstry/D bars

~ mrumnnonmmp.' rtment 4 ) e R N St
v Mamwmc&ummmulmﬂl\m- -
w TnmluﬂFumulethicslbyWnl ni

o i

i Circula UTOR to d vendors by NICS| '

vin 5 v ol from od yendors by PRC

2 Inumaton of empanalied vendor of Ihe salecisd kind of nudhmmwmwmwnhuwmcs

x Orger pl By NICS! to salact panell dor(s)

» Deplay of by il Sgency and tha joining sl designaled places

i Prep of Monihly Ped; Report (MPR) formal for ach deploy " g hoy parh indi hely 1o be achiaved during ihe
penod of deployment

zin MPR as per Monthly Perfo Report sub

by Reporting Officer for 'g the KPis schi
iy Rnngn!monw,'allmnhMPRbyummewhmcﬁlhrm"udmmmnwwmom
v Project Closure on is compistion by NICS| ;

E Deiverable based

I Communicaton kor initisling the project Irom Minsiry/Depsrmaent

v Preparabon of Terms of Relerence (TOR) ingi 9 ope of work, supporting d . durallon, place of deploymani, milesiones, dellveradies,
o crilena elc. lor cel bie based iling aesk from emp vendomn 3

i Conslubon of Propect Review Commities (PRC) Nodal Officer andior olher such commitees by Minisiry/Department with members from NIC. NICS! as wel

w Apgroval of TOR by MinisiyDepament

v Cuculation of TOR slong win g ds I emp. vandors by NICSI .

v Selecuon ol vendor ard cost s por selection cniena defined In TOR by PRC/ Nodal Officers.

Vi Approval of Commilise Minutes by Minlstry/Dapariment

i, Raising of P by NICSI 19 Ministry/Dopartment for reisss of Aunds

s Transler of Funds s per Pl 1o NICS1 by Ministry/Depsriment

» Ordor Placement by NICSI 1o selecled vendor

&1 Duployment of resources, Il required, al o gnaled places, Nnalization of Mik Parly Report (MPR) g milg Tally ey

U] @ . Quality p lery lor dol lc

il Ficiect Exsculion by selecled vendor under ihg guidence ol PRC

ain MPR ag per Monihly Per: Repon by Raporiing Officer 10 vendor sl ihe and of each milesione Based on PRC review

xiv Raising ol Lills along with MPR by empenalied vendar 10 NICS! for relaase of payment as por Work Order

&y Sign-ol by Minislry/Diy

parimon|
wvi Pioject cm:uumwbumbrmcﬂ

4 Porlormance Bank Guaranies

| The salucted Service Provider shall be required 10 fumish & Performance Bank Guarenios squivalent lo 3% (Three Percent) of the Work OrderPurchase Order
value

i Pﬂrﬁmlblmwlunndumﬂyuwwmtn Flaod Daposit Recelpt from & C
Bm-Cnomnhomlcwmntmmmmhmm.mmmnwmnu
i

Del
i The PBG should remain » period of §0 (Sixly days) bayond iny dalg of complelion ol il conraciual cbligations ol the supplher
. The Parl Bank G musl be

lior award of conlract bul belore wigning of conlrect
v The succasslul service provider nes 1o fenow he Pedormance Bask Guaraniva on sama terms end conditions for ihe PeNod up 1o conlract INCuding ealension
LIl any

vl Perly Bank G: would b anly el P Ol laska aseigned lo Ihem end only afler adjuating recovering any duss

bank_ an ang e Bank G l
Nalionwl Informatics Cantra Services Inc (NICS!), New
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—covarablal payable from/ by the Sarvice Provider on any sccoun! undar Tha contract o

wil Tnovasmlhrﬂnmmmnmmm 1) afor the compl of all laska (| an ansigned In the PO .

il NICS! will have the right to forfell the PBG along with the Security Doposit withou! assigning anrﬂi It the d sgency of dogrmad to have
mant wil be lad

tpulted o ha cane of non-acceptance of the pw.ﬂlnardullné“ Mar the amp:
r-;u":m;r; sgency shall ba required 1o give PBC 03 per the following Nimalines (For work related lo Manpower mode and Projaci Mode) For piojects dufstion

hotween 0-8 months, PaG should be submitted within 18 days of lssuance of PO by NICS| snd lor projects duralion graater than 8 monihs. PBG should be

mitted 1hin 30 days of suance of PO by NICS!

:u?" m.:nuu!oﬂmmhwhwwwun of PBG wilhin the stipuleted lime Ihuwmnllb-rllhlslaflnlndlvmmmn.m{tw Point One Percent)
day with & Maximum capping of 10% of PO value.

of the PO value per day delay panaty shall ensure axisnsion / submission of PBG with 15

u »nmmmm-i\oummwmsnmmdmwwumnmvo'qmlnm. the vendor
u.pgmwmolmpo

5 Paymen! Terms

,w:uiiuﬂﬂinhdlﬂ"ﬁdpﬂlﬂr

| The payment to the agency wil be made on monthty basis depanding upon the sctual duration ol G sorvices d at NICSINIC/User Otfice aner

valling senicn o

:. an:-w\cv wil submil Pre-receipied bifls n inplicatn (having delslls of concermad work-order number, Osle and Project-Number ol NICSI) on moninly Desis

lmmo!NlCSIMMh‘hﬁhurﬂmmmmUwﬂhlm dividual's Monthly h ,Flrlomnumw‘mmnwﬁjbg

NICSINIC/User Project coordinator mmmlmmmuwnaoemmmmnmmmanwwmwm- platod d ts and aflar g the

applicable panahty I any . o

™ num«mhwhm:wwmudnvmﬂl«mmmnmhmlomm P 1 or lsnder Furiner ol payments fo

qemmbemmummmﬂmﬂumu‘ ) applicabie to deployment of p s a8 pet Ihe income Tax Act. 1961 and also
mwiotwm-.uw.-wmnlulmm

v TA/DA shall be payable directly by Ihe client on producth of travel i Inwwllnupﬂmapmwammmmmlorwmmwm

profect interes! TA/DA component reimbursement shall be limitad to antilement of Govl. of India Group-B Oficars. However. No TA/DA ls admissible for the
umlﬂwmmmmhh\dh.

i GST would be paid exira 83 may ba appiicable from time to tima. _ ; o
vu Il is the bounden duty of the fled agency 10 reguisdy pay tha daployed thelr antitlaments Iike Iy Q! EPF/
ESIBonus’ Medical A i sic. 83 may be applicable.

v muuw-manmmwmcsmmwu\umm\ﬂwlnmmmluunrmmu\inmmlmmmm

pmmymmmwmmmuhumm.mmhulwmm,_, 1 of interestp y 1o the tax would be borne Dy
the respactve agency. 80 that NICS! is not ed U rily with this p ',m.mmmomlwﬂlb.doﬁuﬂoﬂmmml“b
& Any dispute ansing betwean the parties during omhwmmncofmdllmbnmolwcmwnﬂy.Ifan;rallpuur-ndmmumd.u

implementalion
Count at Deln -WMMNMMQWMumdmmmnmmlnw-goulul'hlneowm,
» Paymen| wil b made within 30 days on recelpt of bifls with compiete document, subject to avallability irecelp! of fund trom User Doparimant.
i mnmmWhﬂnmn.NWmunkmm o submit bill through e online syalam als0.
Pre- be

i Pre bilts brritted in In the neme of: National Informalics Centra Services Inc Hall No. 2 & 3. 6ih Floor, NBCC Tower,15
BhikaCama Place New Delh 7110068

€ Penalies - : i

| Any unyustified 8nd piable delay resulting from is to tha Empanelied sgency boyond the delivery / (where app )
schedule as per purchase/ Work order will rendar agency llable for liquidated ges al tha rato as tionad In tha f @ points,

& Tha Empanslied agency shall render the serv trict! to the Important Datsa by NICSI/NIC in (he Work order. Any delay. nol condonad by NICSI, an

sirctly 9
the par of agency in the performance ol its obligations shall allract panalty. The panaity shell be cherged al tho rate of 0.6% of the delayed milestona (or Rem in
selaull s appiicable) per week of delsy of per Instance of dofaull (in case ol Iranslation services) subject to & meximum of 10% of the work order value. Post that
NICS! will have the oplion of geting Lhe work done through sllomalo sources. al the cost and risk of Iha dalauling agency, which will be reslized lrom panding
paymants of the Empanelied agancy. of Irom the sacurity deposit, of from he Perlormance Bank Guaranies or by ralsing claims.
i Tn-m-mﬂwﬁnur-fuu,no-wmcsmcmmmwmm.mmw-rmummnwmnmn
mwwuw.kwumﬂdwm-m.mumnd|gmwah.lmmmmm?uwmmnlwddoﬂm.mwmhrm

projects lines will be ity agreed user depariment and the seleciad agency.
w.rammmmdMmmmmmnutmﬂimhrmmnmmmhmy.NICSImu!nnol‘rutol L
. egoncy's P Bank G tved against he affectod work orders and/or lermination of the Contract wvldadwl‘ll.?m‘:q

such dataul in spile of 30 days writien nolics from NICS! to cure such dofaull

v. If &l any bme gunng performance of the work ondor, the agency P

pméwmucammwm«mum.muwwmnmhumm.

v empanelied agency oys 8 parkicular resource for 8 given project/ essignment (duration more than 6 monins) then that particul

w daployed o: the Pc::a for atieas! 8 (six) rr'u1:: Dw:’mul, of the particulsr resaurce prior lo six manthe shall atirect @ ppondly : 'l'nl;uug pm?'rd.
|

wmﬂm.w:w smpanaliod agency lor the penod of unavalability. Exceplion \o the “Penaity on discontinuity of m resource” along with relevant

(8) Unavailabilly dus lo Nealth lssue

lbawwhm(MdwnmudeWnnwhhlnwml

(c) Cliantend user desires lo replace the parlicular resource

g Umely p of ihe services, ina agancy shall

7 Deok L OF M "
A MANPOWER/RESOURCES RELATED TERMS & CONDITIONS
| The manpowsr provided by the agency shall work as per user deparimenis work schedule.
W NEdhar e Sgency Nt ils personnel iwsrsmen can be Uesled 8s employses ol NICSI for any purposas The

¥ 878 nol enlliad loc larence
over :;, jobiregular employmant of NICSI. The agency of its workmen shall nol al any point of lime have any claim whalsoevar .g:;'.f:ié"s[,?u"é l:'r. S
should submit underaking recolved rom ihe respoaclive um manpowar in NICE1 / User Depanment regarding the same NI

il I the User Dep I NICS| 50 ds. # deployed resource must be replaced b agenc workl
Rl;:swmymwmwmumlnmmuhm '] hal the o ’rw::mm|mu::'m agenc
o ""l"“‘::ﬂwmui m:lmcuo.mﬂb_ll‘.;nm;‘vﬁl ioye! and employes batween he NICSINIC/user dnmlwu.n:.n:ulm ¥
Emﬂmuym wuu bgmm u-llil\'l'l“Ip owserg P ploy p i NICSI / User Depantmaeni regarding ing same aigng wih

v The manpower smployed by the agency shall have no right, . o any appol In ihe NICSUNICiuser depanmant in lemporarily /ad-nocidaiy

wagesiregular capacily on the basis of thelr work in \he NICSUNIC/User department

vl In case any employee of Ihe agency 0 de lorn in
approprate forum(s) sgency 0 depioyed anlars in dispule of sny nalure whalsoave, Il wil be s0la responaibilty of tha agancy 1o contast the sams a1

B LEAVE POLICY FOR DEPLOYED MANPOWER/RESOURCES

|, The resources should be sletioned in NICSUNIC/User depanmentProject Locaton
working days and Holidays of respective NICSUNICAUser ot fo the enlira project period, Tha Rescurce has 1o foliow the warking hours,
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L Nesoucs shill sa o vl of NICSUNIGIUNS: depariment befors iaaving NIC SUNICAiser deparimeniprojel Iocalion

il Resource shall gel prio: approval of NIG 8¢ departmant befors lesving MIC

W Leave entitlement and comouintion will b aMactive from date of stant of project

Nﬁnmmwﬂmummnmurmmmmhﬂ . "
Vl»mwhw.llnlm’ﬁm !mﬂhunn‘mmm.nlﬂnﬂhrmmrm L L on's req: A w
be connidered Bn amergancy on g CEM Tty Pcane basiv and wit ba decided by tha Modal Oficar of NIGSINIC sar daparimant/Project

C  DEPLOYED MANPOWER/RESOURCES CONTRACTUAL POLICY

' “*meummmmmmmwmlmmmbtwmmw hutl-time employes of he
WMMW

b However in CEse corain propect mmhmmmmmmnam legal axperts, Bio Matric axpen or Domain axparts or any
oiner Subject Mane: Expert) sng consulling mgancy may not have specific sxperts which can be deployad on the project In such cases where ine skill gap exsis
then only the fesources under “Subject Metier Expen” profile only are sflowed 1o go in for subconiracling as il could Felp bridge (he compatercy 280

D NICSI'S INDUCTION PROGRAM FOR DEPLOYMENT OF MANPOWER & RESOURCES

[l W-ﬁﬂhmwnmmﬂ!bumalml.mMWE\NMMIMWNHWM

O Nhﬁqnmrm.mu" > . Structure, Dep fpacific Schemes end an overview of commonly used refaled eGov
applications such o &-Ofce oHRMIS PEMS, *-Courts elc whichaver iy applcable.

" wahmmmn-uwmmmc.mmwnmnmm_mdmuﬂnﬂmwnm

L] 0--ﬂnuhlwuhhm_mmmmumu-ﬁmmmwmuﬂmmnlm

v 'l:n ¥ have 1o comp his iraining prog within 30 deys from ihe deploymeni sisr date.

:‘.':."::::m thleun-w-m assessment test balorg \he deployment in any project. This assassment lest is spacific 1o sssess

€ Generni Terms ana Conditions
| This nent i nol awsig by the sek vendor. The sel wmmdnn-wlllmlmunmwmuwlhwm

arganization.
renices | supphies 1o NIC. the sslecied vondor shall discharge sll iy cbiigations under Inis tenaer wis-@-win NIC.
" M\'ﬂ-'ﬂﬂwmmollﬂmmmmmnm i vandor while g servicey | 10 NICSI, shall invite sl or any
wm-m.mmmmolﬂe&m“&d-aw.mmmn tipul in this tender ™™ of arrived at as
be antertained on the sbave Any allomp! by sny vendor/smpenelied vendor (o bring pressurs of w1y kind,
-qmmmnmMmmumrmmowmumwmruwhlhblobbedmmu-umgbr

™. All lerms and conditions goveming prices and nmw-n'lnmnm.umlanmﬂ.uumuommmum

v In case the vandor /emp v.ndwllhmdlrhmﬂwundm[l]dw-rwwnotyw-r.mmma-Mnhmumumq.u
Sapioyment penod. the legel action as per rules/aws will be lakon,
i Any by d vendor 10 bring pressure lowards NICS!'s decision making process such vendars shall b+ disqualified for participation in the

pn—.mmmmmwuummudmhnrnmdmmmcsmmmmuw-ruu poriod of inres years.

m-n-nbm.-lnu-rmmu‘nnmcmbmmwnwmmmm-mwnomtmrmulw

1 wu&mug.wmyzmmcspuﬂnmuvw Till 21/10/2023 srail be ipac-Tect

In case any query or clarification s required relating to this Wark-ardar, the concameod Project Manager ( Jag)! Singh, Ganersi Manager) st NICSI-New Dain
shall be contactad. The contact number is and emali-d is Jegiit.singh@@nic.in .

;ONO M08

For Nalional Informatics Centrs Services inc

" { Jagiit Singn)
Ptq-:llon-.:

Copy To!
N . New Deihi.
; oD GM/DGM NICSI, New | - i 4 -
3 Project Mansper (Jagit Singh. Genarsl Manager), NICS!-New Delhl (Email: JagliLsingh@mnic.in )
4 Concemed NICSi State Coordinalor
5 PO Secton NICSi-New Deihi (Emall-pa-ponicsi@nic.in)
€ Guard File
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- ; - Municipal Corporation Ludhlana

To

MRINEY Y kHo%] _-?,“l-| o\ F

i }-5-‘:""'7‘*7‘1-.\1'\(.!...& ’.0.("1.(.\1 ( J et A ey

No:&f]&lf.\h.!snti'..@ Dnlcd:-di}ﬂ/gta?

subject: - Notice regarding non compliance a1 o Oulk Weste Qenerators under Solld Waste
Management rules 2016
siy,
Whereas you are & Bulk Waste Generator according to Rule 3 (1) 8 of the Solid Waste

management Rutes 2016.

And whereas as per Rule 4(5)/ 4(6)/ 4(7)/ 4(8) of the Solld Waste Management Rules
2016 you are required by law to segregate the waste at sOurce and to process the wet waste
within your premises through composting or blo-methanation and to hand over the dry waste
to an authorized waste recycler In accordance with rules.

And whereas Section 399 of the Municipal Corporation Act 1976 empow

Corporation Ludhiana to make byelaws on any matter as described therein.
"The Punjab Solld Waste Management

ers Mu_nicioai

And whereas In pursuance of the above section,
and Cleanliness & Sanitation Bye-Laws 2020 were notified on 11.08.2020.
And whereas you have falled to act In accordance with the Municipal Corporation Act

1976 , the Solid Waste Management Rules 2016 and the Punjab Solid Waste Management and

Cleanliness & Sanitation Bye-Laws 2020 and have falled to

1. Segregate your waste
2. Manage your wet waste through on site composting/ blo-methanation

3. Manage your dry waste through authorized waste recyclers
4. Manage your Green Waste through Composting
5, Act In accordance with the sald rules anclliary to the above objectives

You are hereby through this notice, asked to explain the reasons thereof and to directed N

to act according to the sald Act, Rules, Byelaws within 3 perlod of 15 days from the receipt of ¥

this notice, falling which a penalty of Rs 5000 per day shall be levied upon you from the date of

non-compliance or the date of lssuance of the notlfication whichaver s later. | p
You are also Intimated that you shall report 1o the undersignod '\

<mcludhianabwg@gmall.com> Immediately after due compliance of the said Act, Rules,
Byelaws after which your premises shall be inspected for confirmation of the sald compliance.
In case the compliance s not as per the statutes, the penalty levied shall continue hereafter for

each day of such non-compliance.

i -

/ 8{! }
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9 S'J-"S%f Joint Co misswnel:
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To Munlmpa' Corporation Ludhlana

ES). ohtal,
"ma“"“‘*ﬂ”““’""‘ Kexbhiand

No:-ﬁﬂ.(’,pm,]“&&m' D Dated:».fs.[.ﬂ.f wrL

Subject: - Notice
re|
garding non compllance as o Bulk Weste Ganerators under Solld Waste

Management rules 2016
Sir,
Wherea
5 you are a Bulk Waste Generator according to Rule 3 (1) 8 of the Solid Waste
management Rules 2016.

- Y::dl:'::l:':s:e: Rule 4(5)/ 4(6)/ 4(7)/ 4(8) of the Solld Waste Management Rules
within your premises my aw 1 segregate the waste at source and to process the wet wite
rough composting or blo-methanation and to hand over the dry waste
to an authorized waste recycler in accordance with rules. _
And whereas Section 339 of the Municipal Corporation Act 1576 empowers Municipal
Corporation Ludhiana to make byelaws on any matter as described therein.
And whereas In pursuance of the above section, "The Punjab Solld Waste Management

and Cleanliness & Sanitation Bye-Laws 2020 were notifled on 11.08.2020.

And whereas you have falled to act in accordance with the Municipal Corporation Act

1976 , the Solid Waste Management Rules 2016 and the Punjab Solld Waste Management and

Cleanliness & Sanitation Bye-Laws 2020 and have falled to

1. Segregate your waste
. Manage your wet waste through on site composting/ bio-methanation

2
3. Manage yourd
4. Manage your Gre
5. Act In accordance
You are hereby throv
10 act according to the sald
this notice, falling whichap

non-compliance of the date
also Intimated that you shall

m> Immedlately after due compliance of th

s shall be Inspected for confirmation of the
tinue hereafter for

ry waste through authorized waste recyclers

en Waste through Composting
with the sald rules anclllary 1o the above objectives

gh this notice, asked to explain the reasons thereof and to directed

Act, Rules, Byelaws within a period of 15 days from the receipt of

enalty of Rs 5000 per day shall be levied upon you from the date of

of Issuance of the notification whichever is later

You M¢ report to the undersigned
<mcludhlanabw|0|moll.:o
Byelaws after which your premise
{5 not as per the st

e sald Act, Rules,
said compliance

In case the compliance atutes, the penalty |evied shall con

each day of such non-compliance.

Joint Commissione

i

/v N
i et e 0G0 "III'J‘\-'P/ \a\'\.f‘l/

i ik oA



CLEANING OF GARBAGE VULNERABLE POINTS (BEFORE)
LOCATION 1:- Ward No 73 Ferozepur Road Near GLADA Office

Yy nod by

I
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GARBAGE VULNERABLE POINTS (AFTER)

Location = Ward No 28 Dhandarl Kalan, Near Shamshan Ghat




CLEANING OF GARBAGE VUL
Location 3:-Ward No 65 Sham Nager | O © (O0T O )

CLEANING OF GARBAGE VULNERABLE P
Location 3:-Ward No 65 Sham Naga .
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— Office of the Deputy Commissioner, Ludhiana
To

The Commissioner,
Municipal Corporation
Ludhiana.

Noaékﬁ' Dated....cﬂ‘#?j‘z?ﬁ..,

Subject: Compliance of order/direction of Hon'ble National Green Tribunal
Passed in O.A No 286/2022 on 25.07.2022.
Ref: Your office note dated 20.09.2022 and bank statement.

On the subject cited above, the deposition of Rs. 40.00 cr. in the

separate bank account opened in the compliance of order/direction of Hon'ble
National Green Tribunal is hereby acknowledged.

For kind information and necessary action pls.

/éf:-r: ﬁepubtmmner

Ludhiana

Y
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¢ Ludhiap,
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“;&7 PUNJAB POLLUTION CONTROL BOARD
No. . REGISTERED Dated:

The Commissioner,
Municipal Corporation,
Ludhlana,

Sub:- Proceedings of the piuonnl hnrlnqu given by Chalrman of the
Board on 01.09.2022 for violatiohs'/under the provisions of the
fo:llg Waste Management Rules, 2016 by Municipal Corporation,

udhliana. z

The following were present: /Z’ o
On behalf of PPCB Ritmfa AR S e 9 e

Er. Gurbakshish Singh Gill, SEE, Zonal Office-2, Ludhlana A va gy 5
Er. Satyajeet Singh Attri, EE, ZO-2, Ludhiana. T | !
On behalf of Municipal Corporation vied & %W%ﬁ 1)

Dr. Vipal Malhotra, Commissioner, Municipal Corporation.

The officers of the Board brought out that Ministry of Environment &
Forests, Government of India, New Delhl In exercise of the powers conferred under the
Environment (Protection) Act, 1986 has notifled the Solld Waste Management Rules,
2016, wherein the Municipal Authority Is responsible for Implementation of the
provisions of the Solid waste Management Rules, 2016, Including infrastructure
development for collection, storage, segregation, transportation, processing and
disposal of municipal solid waste, and the preparation of action plan for management of

solid waste.
Timelines for compliance of various activities laild down in Solid Waste

Management Rules, 2016, as well as extended times fixed by the Hon’ble National
Green Tribunal have already lapsed.

In O.A No. 606 of 2018 titled as “"Compliance of Municipal Solid Waste
Management Rules, 2016" came up for hearing before the Hon'ble National Green
Tribunal on 10.01.2020, wherein the Hon'ble National Green Tribunal issued certain
directions regarding imposition of Environmental Compensation as mentioned in the
orders therein. =
Municipal Corporation, Ludhiana to ensure the compliance of the timelines
of all the activities mentioned in Rule 22 of the Solid Waste Management Rules, 2016,
as well as other directions of the Hon'ble National Green Tribunal, New Delhi from time
to time and incase of fallure to comply with the above-mentioned timelines,
Environmental Compensation as mentioned in the order dated 10.01.2020 passed by
the Hon'ble National Green Tribunal in O.A No. 606 of 2018 shall be levied w.e.f
01.04.2020 till compliance.

Thereafter, Environmental Compensation @ Rs. 1.80 Cr. was Imposed to
Municipal Corporation, Ludhiana vide H.O. letter no. 1313-17 dated 15.07.2021 for the
period 01.07.2020 to 31.03.2021 for not handling and managing the solid waste and
legacy waste as per the timelines laid down by the Hon'ble NGT.

Thereafter, Environmental Compensation @ Rs. 2.2 Cr. was imposed to
Municipal Corporation, Ludhlana by common letter written to Principal Secretary,
Department of Local Govt. vide H.O, letter no. 101 dated 29.04.2022 for the period
01.04.2021 to 28.02.2022 for not handling and managing the solid waste and legacy
waste as per the timelines lald down by the Hon'ble NGT,

The Municipal Corporation, Ludhlana has earlier engaged the services of
M/s A2Z Waste Management for processing of Municipal Solid Waste @ 1150 Metric
Tonnes/Day at Tajpur Road, Ludhiana.

The Municipal Corporation, Ludhiana vide letter no. 916/PS/D dateg
05.03.2021 Informed that M/s A2Z Waste Management (Ludhlana) Ltd has sent
termination notice dated 21.12.2020 regarding termination of agreement dated
30.11,2011, The MCL has further informed that the concessionaire I.e. M/s A22 Waste
Management Ltd, has stopped Its operation at the dump site w.e.f. 05.02,2021,

During visit dated 25.05.2021, samples of ground water were collecteq
from piezometers installed near gate of the processing facllity were collected. The color



: - within the
of the water was turbld (yellov.zh). .Further, the plezometer Insdtagetg fire. As:per
processing shed was found burled beneath solld waste and damaged l:I 4 within the
the analysis report for samples collected from plezometer Insta5 3276 ma/l, Total
processing site (now damaged) on 21.08.2020, the parameters TDS = : .
Hardness = 456 mg/I, Chloride = 2170 mg/, Phenolic Compound = 8.5 '“‘f Jriets
5.91 mg/l, Zin¢ = 8.29, Nickle = 0.15 mg/I were beyond prescribed limits. Also, -
Visit on 25.11.2020 leachate was found belng discharged Into nearby sewerage SYSI :
leading to STP Jamalpur. A sample of leachate was collected and ts colour was biac

and as per the analysis results the parameters TDS = 24372 mg/l, COD = 5980 mg/l,

BOD = 2450 mg/l and OIl & Grease = 30.8 mg/! were beyond the prescribed limits of
the Board. '

The Municipal Corporation, I.udhlana Is not complying with the decisions of
the Monitoring Committee constitutad by the Hon'ble NGT under the Chalrmanship of
Justice Jasbir Singh, former Judge, Punjab & Ilaryana High Court, on 21.05.2021 such
as 100% door to door collection, deposition of new bank guarantees Imposed during the
meeting, construction of boundary wall, provision of green belt, engagement of new
contractor for operation of processing facllity, treatment of legacy waste, treatment of
leachate ete,

The Municipal Corporation, Ludhlana was requested vide letter no. 8486-
87 dated 25.11.2021 to engage a sultable Institution to carry out a study to find out the
extent and severity of the damage caused to the ground water in and around the dump
site in a time bound manner. After the completion of the study, sultable steps may be
taken for remediation of contaminated ground water in the area and submit report to
the Board, accordingly. .

Municipal Corporatiori, Luchlana has furnished bank guarantees of Rs. 5.0
Lac (assurance for 100% door to door collection and source segregation of solid waste),
Rs. 5.0 Lac (assurance for construction of boundary wall and development of green
beit) and Rs. 5.0 Lac (assurance for treatment of legacy waste).

The dump site was Visited by officers of the Board on 24.03.2021,
29.04.2021, 18.05.2021, 15.05.2021, 25.05.2021 and 09.06.2021 and observed that
the facility was found closed and no responsible person was available-at site. The
Municipal Solid waste collected from the city (un-segregated manner) was disposed off
at dump site without any treatment, which leads to the accumulation of legacy waste at
site. ¢
The dump site was again visited by NGT Monitoring Committee headed by
Former Judge Punjab and Haryana High Court Justice Jasbir Singh on 25.11.2021 ard

found that the Municipal Corporation, Ludhiana had disposed off their solid waste
unscientific manner at site and taken serlous view on this.

The Municipal Corporation, Ludhlana s not taking up the matter regarding
management of municipal solid waste in a holistic manner and Is in total violation of the
provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981 and Solid Waste Management Rules, 2016.

Accordingly, show cause notice for violations of the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, Alr (Prevention X Control of
Pollution) Act, 1981 and Solid Waste Management Rules, 2016 for encashment of Bank
Guarantees and Imposition of Environmental Compensation was Issued to the
Authorities of Municipal Corporation, Ludhiana with-an opportunity of personal hearing
before Chairman of the Board on 29.12,2021.

Considering the request made by Municl
Chairman of the Board decided that Municipal Corporation, Ludhliana shall submit action
taken report, within 03 weeks time, positively. Thereafter, on the submission of report
by Municipal Corporation, Ludhiana, another opportunity of personal hearing be glven

to the authority for taking further action In the matter. However,-no reply has been
recelved from Municipal Corporation, Ludhlana.
The Municipal Solid Waste d;mp;:tl wul again visited
.2022 and 21.04.2022 and observed that the Municipal Solid
:hz.'o;t: ‘;un-ngregated manner) was disposed off at dump site wi
which leads to the accumulation of legacy waste at site and the
was found bumt all around the dumpsite and lot of smoke was
dumpsite.

pal Corporation, Ludhiana,

on 18.04.2022,
waste collected from
thout any treatment,
municipal solig waste
being emitted from the

The Municipal Corporation, Ludhlana Is regula

rly being Perused by the
Board with the request to deposit the Environmental Compen

sation amounting Rs. 4 Cr.
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Rs. 1,

ﬁ;veieiﬂ tg; r:::lu:ii éﬁﬁp :r:t)lolmpfsed from perlod 01.07.2020 to 26.02.2022.

CompnSa O Bl ety N, Ludhlana has not submitted the Environmental

From the above, It Is clear that:- .

1. The municipal solld waste generated In Ludhlana Is not belng segregated and Is
being dumped at the dump site In unscientific manner.

2. The processing facility has not been In operation since Feb, 2021. As such, no
processing of solld waste Is being carried out at the site.

3. The Municipal Corporation, Ludhiana has falled to either operate the processing
facllity on Its own or to engage a new contractor for the same. As such, municipal
solld waste to the tune of 1000 TPD Is being added to the legacy waste already
dumped In huge quantity at the dump site.

4. The Municipal Corporation, Ludhiana has not constructed the boundary wall around
the Municipal dumpsite at Tajpur Road, Ludhlana.

5. The Municipal Corporation, Ludhiana has not provided the green beit around the
Municipal dumpsite at Tajpur Road, Ludhlana.

6. The Municipal Corporation, Ludhlana has not submitted the proposal for treatment
of legacy waste at Municlpal dumpsite at Tajpur Road, Ludhlana,

7. The Municipal Corporation, Ludhlana has not engaged a sultable Institution to carry
out a study to find out the extent and severity of the damage caused to the ground
water in and around the dump site in a time bound manner, Also, not submitted any
report regarding sultable steps may be taken for remediation of contaminated
ground water in the area,

8. Continuous air pollution Is being generated due to regular fires atthe dump site.
The fires have also damaged the plezometers installed within the processing shed.

9. The Municipal Corporation, Ludhiana has not taken any step to stop degradation of
surface water Is being caused due to the discharge of untreated leachate into the
sewerage system.

10.The Municipal Corporation, Ludhiana has not deposited the - Environmental
Compensation amounting Rs. 4 Cr, (Rs. 1.80 Cr. and Rs. 2.2 Cr.) imposed from
period 01.07.2020 to 28.02.2022, till date,

11.The Municipal Corporation, Ludhiana has repeatedly failed to comply with the
decisions of the Competent Authority of the Board as well as NGT Monitoring

Committee. ;
The matter was considered by the Competent Authority and it was

decided to give Show Cause Notice for imposition of Environmental Compensation
alongwith opportunity of personal hearing before Chairman of the Board on 01.09.2022
to Municipal Corporation, Ludhlana for above mentioned violations under the Solid

Waste Management Rules, 2016. :
Dr. Vipal Malhotra, Commissioner, Municipal Corporation attended the

hearing and requested for submitting written reply. He further Informed that work of
Bio-remediation of legacy of solld waste will be started shortly.
After hearing, representative of the Industry and officers of the Board, the

Chairman of the Board decided as under:-
1. The Municipal Corporation, Ludhlana shall submit specific written reply by

20.10.2022.
The Municipal Corporation, Ludhiana shall deposit the Environmental Compensation

(EC) amount Rs. 4 Cr. (Rs, 1.80 Cr. and 2.20 Cr.) by 20.10.2022. If, Municipal
Corporatior;, Ludhiana falled to deposit Environmental Compensation action under

the provision of Solild Waste Management Rules, 2016 will be Initiated, aiso.
The Municipal Corporation, Ludhiana shall comply with provisions of Solid Waste

Management Rules, 2016.
The Municipal Corporation, Ludhiana shall take necessary action regarding 100%

* door to door collection, deposition of new bank guarantees Imposed during the
meeting, construction of boundary wall, provision'of green belt, engagement of new
contractor for operation of processing facility, treatment of legacy waste, treatment
of leachate and segregation of Municlpal Solld Waste, within one month. In case of
fallure, prosecution will be filed against the' Municipal Corporation, Ludhiana In the
Competent Court of Law, _wnhouthg!vlnq any ﬂlrtlgcr?pnolmnlty of personal hearing,
The Municipal Corporation, Ludhlana shall take adequate preventive and corrective
measures to stop the fire Incidents at the dump site.

PR E B
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6. ';tl\aes t!;'::urawllclpal Corporation, Ludhlana shall take necessary to stop use of Single Use
ong with plastic carry bags, woven & ~on-woven bags and shal sk

, r:or:;hly action taken report In the Board. g

. Further action In the matter will be Laken
on the recel of report fr
Corporation, Ludhlana. eyt '
You are, therefore, requested to com I
i ply with the decision of the persona
heating within stipulated period and submit compliance report to the Board.

om Municipal

gd~
o Somro o
punjab Pollu r
El\d't- Nonéxmuunlu D.t‘d e t“lﬁv@ilaa\

A copy of the above Is forwarded to the Environmental Engineer, punjab
Pollution Control Board, Reglonal Office-3, Ludhiana for Information & necessary action.

N\ t\ For aﬁ on behalf of

' Punjab Pollution Control Board

A
N, »— -
Atsittaot Envuoni&spm‘ Fopines
punjad Pellution Control Board

Regional Office-111, Ludhians.



